RAJYA SABHA [6 December, 1999]

recently four Indian women have won this title. It is something we should
really be proud of. We must congratulate her. It is not only the physical
statistics, but also the mental statistics of those women that is taken into
account in the seiection process. Because of that, they are selected. So, we
congratulate her.

SHRI EDUARDQ FALEIRO (Goa) Madam Deputy Chairman, now
that you have mentioned that, I would like to say that we have a person in
this House, who, in the poll carried out by the Times of India, is among the
one hundred most prominent persons in the whole of Asia, in the field of
intellect and culture. That person is the Leader of the Opposition, Dr.
Manmohan Singh. 1 think the whole House shouid felicitate him.

THE DEPUTY CHAIRMAN: Congratulations.

Our House is so proud of having such nice persons. I think more
. recognitions should come to the Rajya Sabha. It should also come to the
Lok Sabha.

KUMARI MAMTA BAN‘ERJEE: Madam, the new millennium is for
India. We are proud of that. I say this because, in every field, Indians are
getting recognition.

THE INSURANCE REGULATORY AND DEVELOPMENT |
AUTHORITY BILL, 1999

THE DEPUTY CHAIRMAN . She was selected as Miss Femina also.
Now, we will go to the Mantriji. The Insurance Regulatory and
Development Authority Bill, 1999. Shri Yashwant Sinha.

THE INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY
BILL, 1999

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA):
Madam Deputy Chairman, I move:

“That the Bill to provide for the establishnent of an Authority
to protect the interests of holders of insurance policies, to regulate,
promote and insure orderly growth of the msurance industry and
for matters connected therewith or incidental thereto and further to
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amend the Insurance Act, 1938, the Life Insurance Corporation
Act, 1956 and the General Insurance Business (Nationalisation)
Act, 1972, as passed by Lok Sabha, be taken into consideration.”

Madam Deputy Chairperson, 1 rise in aill humility to seek the
indulgence of the House for the consideration of the Insurance Regulatory
and Development Authority Bill, 1999. Madam, as you and all the hon.
Members are aware, in order to provide better insurance coverage to
citizens and to augment the flow of long-term resources for infrastructure, 1
had proposed in the Budget Speech of 1998-99, opening of the insurance
sector to competition from Indian insurance companies in the private sector.
An laterim Regulatory Authority was also to be converted into a statutory
body.

Accordingly, the Insurance Regulatory Authority Bill, 1998 was
introduced in the Lok Sabha on 15th December, 1998, The Bill was referred
for scrutiny to the Parliamentary Standing Committee on Finance on 4th
January, 1999. The Committee examined it thoroughly and considered the
views of experts, trade unions, managements of LIC and GIC and
academies, apart from Government. After a thorough consideration, it made
its recommendations. All the recommendations made by the Standing
Committee were finally accepted by the Government. Accordingly,
amendments were moved to the Insurance Regulatory Authority Bill, 1998.
However, consequent upon the dissolution of the Lok Sabha, the IRA Bill,
1998 could not be taken up for consideration. The Insurance Regulatory and
Development Authority Bil, 1999 which incorporated provisions of the
Insurance Regulatory Authority Bill, 1998 and amendments recommended
by the Standing Committee on Finance was, thereafter, introduced in the
Lok Sabha on 28th October, 1999. It was passed by the Lok Sabha on 2nd
December, 1999 after incorporating four amendments, which were moved
by the Government to further strengthen the overall objective of the Bill.

Madam Deputy Chairperson, at this stage itself, 1 will hasten to add
that there are three features of the Bill which should be taken into account;
and the concerns which have been expressed inside and outside Parliament
could be taken care of.

Madam, the first is about the public sector insyrance companies. The
public sector insurance companies have played a very important role in the
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growth of the insurance sector. They have performed very well all these
years. They will continue to play this important role even after the sector
gets opened. I would like to reiterate that the Government has no intention at
all of divesting the equity of the nationalised companies. These will continue
to be governed and controlled by the Government. 1 have been talking to the
management of the LIC and the GIC and four subsidiaries of the GIC in this
regard. Already many steps have been taken by them to strengthen the
public sector. insurance compantes. Opening up of the insurance sector will
help to expand the msurance market and shall in the long run result in
creation of new employment opportunities. There is no question of
retrenchment of any staff from these public sector insurance companies,
namely, LIC, GIC and its subsidiaries. Let me assure the House that all
further measures which are necessary in this direction will also be taken by
the Government in due course to make these organisations strong.

In the new environment, expansion of the insurance market will help
generate additional finances for the infrastructure sector and will help in
improving the quality of services and products available to the consumers.

Madam Deputy Chairperson, the second point to which I want to
draw the attention of the House is in regard to the investment by foreign
companies. We have clearly said that the aggregate investment by foreign
companies shall not exceed 26 per cent. A doubt has been raised that
through financial engineering, it might be possible for the foreign companies
to increase their stake in these Indian companies.
1 would hasten to add, Madam Deputy Chairperson, that this is not possible.
[ have consulted the Ministry of Law once again and have been assured that |
in terms of the provisions of this Bill, in terms of the other extant Bills and
legislations, it is not possible for any foreign company to exceed the 26 per
cent investment tab which has been laid down. Madam Deputy Chairperson,
a 'foreign company’ is defined in the Income-tax Act under section 223A.
This mentions a 'domestic company' defined in section 222A and includes
the definition of a company. A company, under section 217, is defined very
widely. In view of all this, body corporates outside India or associations of
persons or trusts, etc., cannot invest more than 26 per cent through
themselves or their successors or nominees. The word 'nominee' has a
fairly wide connotation and effectively stops all investments from foreign
individuals.
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The FERA Act and its successor the FEMA Bill, which has been
passed by the Lok Sabha and will come up for consideration by this august
House, have also to be seen in this regard. Section 9 of the FERA and clause
6 of the FEMA Bill prohibit investment in India on capital account without
the Central Government's/RBI's permission. In view of this 26 per cent tab
mentioned earlier, it will not be possible for any person to invest directly in
any Indian company unless a specific permission has been given and that
permission, as I said, will not be given because the purpose of the Act is
very clear. '

Even further, Madam Deputy Chairperson, provision 6AA of this Bill
prohibits transfer, without the approval of the authority, of even one per
cent share. An inter-promoter transfer is hit by the provision of the MRTP
Act also where the definitions are fairly wide. Therefore, [ can quite
confidently say that this is not going to be breached by any strategem that
any foreign investor might adopt.

Then, the third issue which has been discussed in a section of the
media is in regard to investment by Indian insurance companies in UK
Gevernment securities. | hasten to add Madam Deputy Chairperson that this
is not a matter of concern at ail This was a provision in the 1938
Insurance Act. The 1938 Insurance Act has not been amended. We have
only amended certain parts of it. We amended certain parts of it when life
insurance was nationalised in 1956. We amended certain parts in 1972 when
general insurance was nationalised and some parts are being amended now.
But I would like to say that investment under UK securities was introduced
by an amendment in 1950. The Life Insurance Corporation was nationalised
in 1956. This was aix years before that and the period prescribed for
investment in UK, securities was six years. So it has already lapsed. [t is a
dead letter which is not operative any more. And therefore any concern that
this is going to permit them to invest in U.K securities is not necessary. The
question, Madam Chairperson, does not arise.

I would move, Madam Deputy Chairperson, with your permission that
the Bill be taken up for consideration and the House pass it unanimously.

SHRI GURUDAS DAS GUPTA (West Bengal): Madam, may 1 put one
question?

223



RAJYA SABHA [6 December, 1999]

THE DEPUTY CHAIRMAN: | have not moved the question yet. You
cannot put any question now.

SHRI GURUDAS DAS GUPTA: After you move, Madam?

THE DEPUTY CHAIRMAN: I have so many other things to move just
now.

SHRI GURUDAS DAS GUPTA: Can I just seek a clarification,
Madam?

THE DEPUTY CHAIRMAN: Not just now.You can seek any
clarification, Gurudasji. But let it go in the proper order.

Now, there are eight amendments, by Shri Rama Shanker Kaushik,
Shri Gurudas Das Gupta, Shri Dipankar Mukherjee, Shri Nilotpal Basu,
Shri J. Chitharanjan, Shri Eduardo Falerio, Shri Jibon Roy, Shri Bratin
Sengupta, Shri Ramachandran Pillai and Shri A. Vijaya Raghavan, for
reference of the Bill to a Select Committee of the Rajya Sabha.

The hon. Members may move the amendments at this stage without
making any speech. Shall we put all of them together?

SHRI MD. SALIM(West Bengal): Madam, every Member has a right
to speak.

THE DEPUTY CHAIRMAN: All right. Let Shri Rama Shanker Kaushik
move his amendment first.
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SHRI GURUDAS DAS GUPTA : Madam Deputy Chairman, | beg to
move:-

O O N O A~ W

'That the Bill to provide for the establishment of an Authoritty
to protect the interests of holders of msurance policies, to regulate,
promote and ensure orderly growth of the msurance industry and
for matters connected therewith or incidental thereto and further to
amend the Insurance Act, 1938, the Life Insurance Corporation
Act, 1956 and the General Insurance Business (Nationalisation)
Act, 1972, be referred to a Select Committee of the Rajya Sabha
consisting of the following Members namely:-

1. Shri K R. Malkani
Shri Vayalar Ravi
Shri E. Balanandan
Shri S.R. Bommai
Shri Ranjan Prasad Yadav
Shri Gurudas Das Gupta
Shri R. Margabandu
Prof. Ram Gopal Yadav

9. Dr. Alladi P. Rajkumar
10. Shri Kanshi Ram
With the mstructions to report by the first day of the next Session.

RN AW

But 1 take this opportunity to inform the House that the hon. Minister
was referring to a report of the Department-related Standing Committee of
Parliament of which | was a Member. That Standing Committee had no time
to go into the Bill in all its details and the report that was given was a
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majority report. A number of Members had given their dissent notes. It is
also true that the Standing Committee had invited a number of leading people
of the country to give deposition before the Committee and that Committee
did not have the time to offtake the deposition. Therefore, the report which
is said to be presented by the said Committee is of a nature which the House
should seriously take into consideration, and therefore, the House should
agree to refer it again to a Select Committee of Rajya Sabha because the
opening up of the insurance sector will have far reaching repercussions on
the course of the economic development of the country.

THE DEPUTY CHAIRMAN: Shri Dipanker Mukherjee and
Shri Nilotpal Basu. @& & #=R d9id dfoig| <91 & (o & a9 ®el & o
SITT-37ET 91 HE 2
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SHRI DIPANKAR MUKHERIJEE (West Bengal) : Madam, 1 beg to
move:-

That the Bill to provide for the establishment of an Authority
to protect the interests of holders of insurance policies, to regulate,
promote and ensure orderly growth of the insurance industry and
for matters connected therewith or incidental thereto and further to
amend the Insurance Act, 1938, the Life Insurance Corporation
Act, 1956 and the General Insurance Business (Nationalisation)
Act, 1972, be referred to a Select Committee of the Rajya Sabha
consisting of the following Members namely:-

1. Shri K R. Malkani

Shri Vayalar Ravi

Shri E. Balanandan

Shri S.R. Bommai

Shri Ranjan Prasad Yadav

AR e

Shri Gurudas Das Gupta
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7. Shri R. Margabandu
8. Prof. Ram Gopal Yadav
9. Dr. Alladi P. Rajkumar
10. Shri S.Viduthalai Virumbi
with the instructions to report by the first day of the next Session.

Madam, I would like to make one point here. | think it is for the House
to consider it. As Chairman of the Committee on Petitions, | had the
privilege of going through the recommendations of my esteemed
predecessor, Shrimati Sushma Swaraj, on the same subject and the
recommendations of the Committee were placed before the House. That
Committee, in its unanimity, had decided ...(Interruptions} This i the
Committee on Petitions for Rajya Sabha. That is why it is absolutely an
important thing which is to be told to the Rajya Sabha.

We shared a recommendation made by my esteemed predecessor,
Shrimati Sushma Swaraj. Unfortunately, there were no backward thinker,
those static fellows in that Committee! There was no Communist Member
in the Committee. That was another good thing in that! So, they had given a
recommendation that financial sector should not be opened up. And this
was a recommendation given to the Parliament, and this House
unanimously.... (interruptions).. ..

SHRI NARENDRA MOHAN (Uttar Pradesh): When was it given?

SHRI DIPANKAR MUKHERIJEE: In 1995, You were not there. It is
very old. It was about 200 years back. In 1995, I thought, this House, Rajya

Sabha . (interruptions)... A S, 19 B $FAT PR W& ?

SHRI MD. SALIM: He is talking about the Petitions Committee of
Rajya Sabha. .. (interruptions). ..

§HRJ DIPANKAR MUKHERJEE: Madam, let us take it seriously
because it is now the property of the House. Now this is what we are
talkking about. When the Finance Minister was trying to explain some of the
points, viz~the United Kingdom-there are certain issues-the basic issue we
had inherited is that we are taking absolutely a position opposite to that
recommendation. [t is necessary that this House, the House of Elders,
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should go through it, and our proposal is with instructions to report by the
first week of the next Session. So, we can sit through it and see what the
actual position was in 1995, what it was in 1999, what the changes are and
why the House should today think something else. This is my humble
suggestion to the forward looking, dynamic, modern dinosaur or Jurassic
Finance Minister that the dynamic Finance Minister should have this
dynariic thinking that we must have a thinking. What is wrong if I go to the
next.

THE DEPUTY CHAIRMAN: You are calling the Finance Minister a
“jurassic Minister"!

SHRI DIPANKAR MUKHERJEE: No, Madam. We are Jurassic, but
he is a modern dinosaur.

THE DEPUTY CHAIRMAN: He is taking of a lot of zoological terms,
Jurassic and what not!

SHRI DIPANKAR MUKHERJEE: All these terms I have learnt from
him, Madam!

SHRI J. CHITHARANJAN (Kerala): Madam Deputy Chairman, I beg
to move the following Motion:

" That the Bill to provide for the establishment of an
Authority to protect the interests of holders of insurance policies,
to regulate, promote and ensure orderly growth of the insurance
industry and for matters connected therewith or incidental thereto
and further to amend the Insurance Act, 1938, the Life Insurance
Corporation Act, 1956 and the General Insurance Business
(Nationalisation) Act, 1972, be referred to the Select Committee of
the Rajya Sabha consisting of the following Members:-

Shri K. R. Malkani

Shri Vayalar Ravi

Shri E. Balanandan

Shri S.R. Bommai

Shri Ranjan Prasad Yadav

w s W N~
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6. Shri Gurudas Das Gupta
7. Shri R. Margabandu
8. Prof. Ram Gopal Yadav
9. Dr. Alladi P. Rajkumar
10. Shri Kashi Ram Rana
with instructions to report by the first day of the next Session."

Madam, I would like to say that it is not at all proper to pass the Bill in
a haste. It is a very controversial Bill, and if this Bill is adopted and
implemented, that will affect our economy in-a serious manner. Therefore,
this matter should be given serious consideration. That is why, I have
moved this Motion. I request the House that this should be seriQusly
connsidered.

THE DEPUTY CHAIRMAN: Shri Eduardo Faleiro, not here. Shri Jibon
Roy.

SHRI JIBON ROY (West Bengal): Madam, 1 do agree with my
esteemed colleague, Shri Dipankar Mukherjee. The Petitions Committee
constituted by the House has recommended against opening up the financial
sector to private people. And there is also a recommendation made by the
Petitions Committee, comprising Members of all the parties excépt the Left,
and it was chaired by Madam Sushma Swaraj, that we should not take any
opposite view unless it is thoroughly reviewed. All the more, since we have
started opening up the financial sector, a lot of developments have taken
place in our country, and also outside the country. Very recently, we have a
report, the UNCTAD Report. They have said that all the hopes generated by
the Uruguay Round of negotiations are not fulfilled. They have sent a very
shocking wave.

THE DEPUTY CHAIRMAN: What is this? Are you moving the
Motion?

SHRI JIBON ROY: 1 am moving it.

THE DEPUTY CHAIRMAN: You must first move the Motion and then
speak. Putting the cart before the horse is not proper.

SHRI JIBON ROY : Madam, I move:
" That the Bill to provide for the establishment of an
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Authority to protect the interests of holders of insurance policies,
to regulate, promote and ensure orderly growth of the insurance
industry and for matters connected therewith or incidental thereto
and further to amend the Insurance Act, 1938, the Life Insurance
Corporation Act, 1956 and the General Insurance Business
(Nationalisation) Act, 1972, be referred to a Select Committee of
the Rajya Sabha consisting of the following Members namely:

1. Shri K.R. Malani

2. Shri Vayalar Ravi

3. Shri E. Balanandan

4. ShriS.R. Bommai

5. ShriRanjan Prasad Yadav

6. Shril. Chitharanjan

7. Shri R. Margabandu

8. Prof. Ram Gopal Yadav

9. Dr. Alladi P. Rajkumar and

10.Shri S. Viduthalai Virumbi

with instructions to report by the first day of the next
Session.

My suggestion is that before we take up new issues, further opening
up various sectors of our economy, let us review the entire thing. What
have we done during the iast 4-5 years? What is the result? What will be the
consequences? The formation of a Select Committee will give an
opportunity to the Committee to review and to discuss the entire thing.
Then, if we are all convinced, we may go along with the Finance Minister
also.

IJugyafy @ 398 e T oo o 2§, JeaH of, fedsE S
ST THHY TOMW &1 € ? You are iaking the names of even those Members
who are not here. { would like to know whether they have been taken into
confidence or not. Now, have Mr. Jibon Roy and Mr. Bratin Sengupta put it
together?
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SHRI JIBON ROY: No. (/nterruptions).

SHRI SANGH PRIYA GAUTAM: They are hardly seen in the House.
(Interruptions)

SHRI NILOTPAL BASU (West Bengal): But he can be replaced by
you. (Interruptions)

SHRI JIBON ROY: Arz you takking about Mr. Malkani? (Inzerruptions)

THE DEPUTY CHAIRMAN: Mr. Malkani is not here and Mr. Vayalar
Ravi is also not here. 1 would like to know whether they have given their
consent or not. (Interruptions)

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Madam, it is for the
record that...(Interruptions)

IquaTafey : 3y HRY, T g8 Sied-oied! B Wi |
SHRI BRATIN SENGUPTA (West Bengal) : Madam, I move:

"That the Bill to provide for the establishment of an
Authority to protect the interests of holders of Insurance
policies, to regulate, promote and ensure orderly growth
of the insurance industry and for matters connected
therewith or incidental thereto and further to amend the
Insurance Act, 1938, the Life Insurance Corporation Act,
1956 and the General Insurance Business (Nationalisation)
Act, 1972, be referred to a Select Committee of the Rajya
Sabha consisting of the following Members namely:

1. ShriJibon Roy

Shri S. Ramachandran Pillai
Shri K.R. Malkani

Dr. Mahesh Chandra Sharma
Shri Raghaviji

Miss Saroj Khaparde

Shri Khan Ghufran Zahidi

N e N
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8. Prof.(Smt.) Bharati Ray
9. Shri E. Balanandan, and
10. Shri Pranab Mukherjee.
with instructions to report by the first day of the next Session."

I am moving the Motion to refer the Bill to a Select Committee of the
House. 1 am talking about the Insurance Regulatory and Development
Authority Bill, 1999. The reason is this. Madam, much before it being
presented to this House, this proposed Bill had evoked widespread national
response from eminent economists; from the Members of the Rajya Sabha's
Petition Committee; Members from many other relevant committees of both
the Houses; and eminent people all over the country. It has been widely said
that this particuiar Bill does not necessarily serve the national interest, which
the insurance sector of a countrv is supposed to do. Given this kind of a
serious reaction agamst the Bili, coming from eminent quarters and from
quarters which deserve serious attention by this particular House, 1 am
proposing to refer this Bill to a Select Committee of the House.

THE DEPUTY CHAIRMAN: Very goad.

SHRI PRANAB MUKHERJEE (West Bengal) : Madam, 1 have tc seek
your permission t0 withdraw my name from the list.

MISS SARQI KHAPARDE (Maharashtra) © It is very nice that Shri
Bratin Sengupta has suggested :ny name in that Committee. But I must
express my inability to serve on the Comritiee.

sfi Tragoh @ 37 R I wE O v AL (@mEan)

SHRI S. VIDUTHALAI VIRUMBI: Madam, I want io reiterate that my
name was included without my consent; 50, my name may be exclhuded.

THE DEPUTY CHAIRMAN: The whole thing is that somebody is
suggesting your name. Bat til now, the House has not taken into
consideration whether a Select Committee will be formed or not. It s very
nice of them to remember different people from different parties. It shows
how every Member is considerate to each other. So, you should not take it
otherwise. You may always refuse to work, or, show your inability to be a
Member of that Committee. The last amendment is by Shri Pillai and Shri A.
Viiaya Raghavan.

SHRI S. RAMACHANDRAN PILLAI (Kerala). Madam, i beg to the
- follow ing motion:

"That ihe Bill to provide for the establishment of an Authority to
protect the interests of hoiders of insurance policies, to regulate, promote
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and ensure orderly growth of the insurance industry and for matters
connected therewith or incidental thereto and further to amend the
Insurance Act, 1938, the Life Insurance Corporation Act, 1956 and the
General Insurance Business (Nationalisation) Act, 1972, be referred to a
Select Committee of the Rajya Sabha consisting of the following Members,
namely:-

Pk

Shri K.R. Malkani.

Shri Vayalar Ravi.

Shri E. Balanandan.

Shri S.R. Bommat.

Shri Ranjan Prasad Yadav.
Shri J. Chitharanjan.

Shri R. Margabandu.

Prof. Ram Gopal Yadav.
Dr. Alladi P. Rajkumar.
10. Shri S. Viduthalai Virumbi.

T e

This is an issue intimately connected with our national interest and
national development. This requires a further detailed consideration. That is
why I move the motion that this Bill be referred to a Select Commuittee.

The questions were proposed.

THE DEPUTY CHAIRMAN: The motion for consideration of the
Insurance Regulatory and Development Authority Bill, 1999 and the
amendments thereto are now open for discussion. Shri Pranab Mukherjee.

SHRI PRANAB MUKHERJEE : Madam Deputy Chairperson, while
participating m the discussion on the Insurance Regulatory and Development
Authority Bill, 1999, it comes to my mind that, sometimes, we give
extraordinary importance to a normal piece of business, and the debate,
which is geing on, is veering round to the view that if this piece of
legilsation-this Bill has been passed by the Lok Sabha-is passed and put into
operation and transformed into an Act, the entire national economy, so far
as the msurance sector is concerped, is going to collapse and what was

233



RAJYA SABHA [6 December, 1999]

done almost half-a-century ago is being totally undone. I don't subscribe to
this view. No doubt, this is an important piece of legislation to carry out a
series of changes in our economic policies; but to describe that this will
speil the doomsday for the Indian economy and sound the death-knell of the
public sector, to my mind, is too much. At the same time, I don't expect
that simply by opening the insurance sector, we will be flooded with funds
from external sources. In this very House, while participating in a debate, I
pointed out that the investible surplus all over the world was limited and the
demand from various competing sources were many, and we had to create
a conducive atmosphere for having investment from abroad, and merely
providing facilities was not enough. Therefore, in the context of these two
extreme positions, we shall have to evaluate and give our consent and
approval, so far as this House is concerned, to this proposed piece of
legislation, as passed by the Lok Sabha. So far as my party is concerned, 1
would like to make one thing clear, becuase a lot of comments have been
made in regard to our party's stand towards reforms, and, particularly,
towards reforms in the insurance sector. It is not today. Even before, when
we went to the hustings in the 13th Lok Sabha elections - in the manifesto,
on page 50 - we clearly and unmistakably pointed out that "if we are voted
to power. we will introduce reforms. And, in fact, we did introduce
reforms. It was we and nobody else who had introduced these reforms. In
1956, some fifty years back, | still remember the words of Shri T.T.
Krishnamachari, when he piloted the Bill Perhaps, Shri C.D. Deshmukh
came thereafter. Or perhaps, Shri C.D. Deshmukh was there because Shri
T.T. Krishnamachari just went out. "Certain institutions which affect the life
of a large number of people should be guided by the broad national interest
and not individual interest.” There was no doubt that in 1956, this approach
was absolutely called for. Private Sector was in a very poor condition.
They hardly had any base. Therefore, for making investment in
infrastructure areas, especially, in areas where long-term investment is
required, which have a long gestation period, like power, roads, transport
and other infrastructure, these type of institutional arrangements were
required. It was absolutely in confirmity with this objective that 14
commercial banks were nationalised in July, 1969. And, thereafter, General
Insurance Companies (with its four subsidiaries) were also nationalised in
1972. The world is not stagnant. And that was amply demonstraied in this
policy which had been formulated by us. We cannot remain stagnant. If |
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remember correctly, after Independence, the fwst Industrial Policy
Resolution was introduced in 1948, Major changes in the Industrial Policy
Resolution were made in 1956. Thereafter, in 1973; then, in 1980; then in
1985; and then, in 1991, There should be some continuity and policies must
change, keeping in view the changing world scenario, the changing
domestic situation. 1f we effectively interact with the changes, we succeed,
if we cannot, we fail The second proposition and general point which I
would like to emphasise is not merely relevant to the Congress, but it is
relevant to all other political parties. Mere changing of seats need not
necessarily mean changing of views and ideological postulations. What 1
should say sitting there, should not change the moment 1 come here . That
is not my concept. If [ find that the Treasury Benches, to which I am
opposed, are in confirmity with the policies and programmes of my own,
simply because of the fact that the seat has changed, I cannot change my
views. I must have my own view. This should be the logic. When Mr.
Malkarni said that "I had signed the WTO. I agree; I signed it. I did not shirk
from my responsibility. | signed it and | signed #t correctly. It helped the
country, and it will help the country. I shouid not change my views simply
because I am sitting on the other side now. Now, all of you are supporting
this Bill. Firstly, ] would like to make it quite clear that we should not dilute
the public sector units. We have riever stated in our manifesto that we
would like to dilute LIC and GiC. We have used two phrases. We have
talked about professionalisation and we have talked about corporatisation. If
I understood correctly, the Finance Minister has stated in his speech that
there is no question of diluting the share of the Government in these two
public sector units®>Not only here, even when we takk of foreign investment,
investment by foreign companies, there aiso, if I have understood it
correctly, the plain reading of the provision of the Bill is, it"is an enabling
provision. It is not necessary that every Indian company will have to go for
26 per cent share. Somebody may satisfy itself with four per cent.
Somebody may satisfy itself with ten per cent and somebody may go up to
15 per cent. So far as foreign investment is concerned, the maximum level
to which an Indian company can go is 26 per cent. But certain doubts were
raised here. I think the Finance Minister has tried to clarify the position. But
! would like to request the Fimance Minister to have an authoritative
interpretation. As stated by the Finance Minister, he has consulted the Law
Ministry. But he may kindly have an authoritative interpretation from the
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Attorney General of India that whether Section 28 of the Bill can be
interpreted and capping of 26 per cent can be diluted. The whole purpose of
the Bill is, from whatever source it may come, the total shareholding of
foreign companies would not be more than 26 per cent and the definition of
foreign companies, as he has interpreted in the context of the definition of
the Income Tax Act, is that the definition in the Bill itself is explicit because
Section 28 does not debar ‘the operations of other Acts and other regulations
which are in operation. Therefore, the question which was raised by my
colleagues in the other House and which has been articulated in some other
forum is that the definition of foreign companies which vary from an Act
to an Act and given the definition so far as the purpose of this Bill is
concerned, it is the definition given by the Income Tax Act. I have no
problems that definitive and cohesive interpretation can be considered. But
it would be better if we have an authoritative version from the Attorney
General of India.

Now I come to the basic questions. Why was it needed? It is true one
can say that LIC and GIC did not do their job. But let us search our hearts. 1
had the privilege of making my maiden speech on nationalization of banks
more than a quarter century age in this very House. Have we been able to
generate adequate resources? Why have we come to this stage? It is true
that from the Sixth Plan to the Ninth Plan the contribution of LIC has
increased substantially. But what is the increase in terms of percentage of
GDP? It is easy to say that in absolute terms it has gone up from Rs. 3,000
crores to Rs.30,000 crores. But if you take it in totality, the Sixth Plan
outlay was Rs. 97,500 crores and the Eighth Plan outlay was 4,34,000
crores and the Ninth Plan outlay is 7,50,000 crores. If you compare these
absolute figures with those absolute figures, does it not reveal there? Why
has the present state of affairs come? It is mainly because when the 12
principles were determined for the public sector outlay, out of those 12
principles, the sixth principle was to. generate adequate resources. We did
not do that. And, when we did not do that, there was no carpet under which
we can keep these serious distortions. This has resulted in a situation where
the Finance Minister had to present a Budget for the year 1999-2000
wherein the total receipts of the Central Government, taking tax and nen-tax
together, is 1,82,000 and odd crores of rupees, out of which the interest
payment itself would be Rs.88,000 crores, while the expenditure of the
Government of India - I just made a rough calculation -- would be roughly
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Rs.800 crores per day. Therefore, in this situation, if we live in a
'make-believe' world that somehow the resources would be availabke, it is
simply not available. The fact remains -- as the former Deputy Chairman of
the Planning Commission, I can say with some authority - that planning will
be totally meaningless because what we are doing today is that we are
distributing the non-existing resources, and when we are making the
.allocations in the Plan, at the beginning of the year, we are projecting a very
rosy picture and, at the end of the year, we are coming and throwing our
hands saying, "Sorry, we could not do it", and the net result is that the real
investment in terms of percentage of the total expenditure is heading from
32 per cent to 35 per cent, but it is nowhere hear the projected target which
we are determining at the beginning of the year. Therefore, if we want
investment, in real terms and seriously, in the basic infrastructure sectors, I
am afraid that we must augment our resources. It is true that out of the total
domestic savings, in the savings basket kitty, the LIC and the GIC are
making their contributions substantially. But, so far as my knowledge goes,
as far as this Bill is concerned, it does not give anything. But if the condition
is, if the argument is that once they lose their monoply position, they will
not be able to do so, | am afraid that in this new environment, it is simply
not possible. What you could do in the early 80s or in the late 70s or in the
early 70s, we cannot simply do it now. However, we may have the desire to
do that because the objective conditions have changed. We do not have a
situation where the Finance Minister will have to scratch his head to keep
the fiscal deficit at 5.6 per cent or at 5.5 per cent. And, there is every
apprehension that it will burst easily. You cannot eat the cake and, at the
same time, have it. The time has come when we shall have to determine and
choose our priorities, not just in one sector, but in every economic activity.
And this is the area where [ do feel that the Government should make
serious efforts to build up a consensus. We can pass a legislation. We can
make the law. But, while putting the legislation into operation, translating the
law into action, it will not be easy. And, how to evolve the consensus?
Consensus can be evolved if we recognise the ground reality -- not what we
believe, not what we want to have, not the desire to have; we may desire to
have certain things in the areas of foreign investment. Very often, we have
said, "Yes, we want investment in certain sectors, in our core sectors, in
our priority sectors. These are our priority sectors. But, for the person who
has the money, his priority is something different.His priority is profit. His
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priority is not our patriotism. His priority is not to build the Indian economy.
Wherever you have a greater scope for earning profit, wherever you have a
more condusive environment for investment, he will go there because the
whole world is seeking investment. And, the number of those who come to
make investment is limited. We may have that type of ideology that, "yes,
we will allow larger participation as we did at one point of time; -larger
participation in transfer of technology". But who will transfer the
technology? It is not gratis. There cannot be any free lunch. Transfer of
technology can take place effectively only when there is a scope for
profit-earning investment and, at the same time, ensuring that there can be
repatriation of the profit. Therefore, a compromise was to be made. What
has been that compromise? That compromise is in a certain sector where
we, at the same time, want investment for our own beneftt - not to help
others to earn profit at our cost. So, I will request the Finance Minister to
examine all the provisions critically. Yes; the Seattle round of talks may fail.
MAI may not be an immediate danger. But these things will come and in
your legislation, you must be transparent. Where you want to protect your
national interest, you must build up your argument, you must fortify your
case, in such a way that you can argue in ail the international fora, because
there you are not satisfying the Indian Parliament, but there you will have to
satisfy the 135 countries of the world whe are interested equally in
protecting their own national interests. I am digressing a little. We need not
necessarily be elated that the Seattle round of taks have failed and,
therefore, nothing more is going to happen, because what is going to happen
is the exact replica of what happened after the Uruguay Round of taks.
Bilateral discussions will take place. Pressure will be mounted and, one after
another, tHt poor countries will start succumbing to the pressure and,
ultimately, in some seminar some Third World Leader will come out, as it
happened in 1987 taks, and they will all go to the big powers and start
arguing that whatever be the text and whatever be the draft, there may be
another Dunkel and you accept it. That is why, from the beginning, we
wanted that we can get our view-points put across so that if we engage
ourselves - not disengage ourselves - if we effectively participate in the
discussions, score our view-points, place our view-points and effectively
argue our case, and, when the bilateral discussions and negotiations take
place, we can have the quid pro quo so that in that situation, ultimately, at
the end of the day, in the scope of our bargaining, we can protect our
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national interests. But that is a different case altogether. When we come to
that, we will discuss it.

Coming to the third aspect of this Bill, Madam, 1 would like to request
the Finance Minister to examine it. For example, take the way efforts were
made to misuse the investments from the NRIs. But I would like to know
whether some sort of an omnibus provision in the Bill is possible, as what
you are stating in the form of explanation that there will be nothing beyond
the profit, nothing beyond the dividend, because our interest is that our
money should not be invested abroad; it should be nvested here. I would
like to know whether the legal formulations and stipulations that you have
made are adequate, and there, there will be a question. Somebody was
telling -- and it has been quoted - that, 'yes,' foreign banks are making
profit. You have allowed them that they can repatriate their profits. How to
prevent it? And, if you prevent it, why would they come? They have no
interest. At one point of time, we did not allow them to grow. From 1969 till
1991, we did not allew' the foreign banks to grow. Their expansion was
physically stopped. But, despite that, why are they earning profit, why has
their profit increased? Their profit has increased because they have been
able- to provide better customer service, people have gone to them.
Therefore, when the competition will come, even if you provide them a
level-playing field, which you must -- we must provide them a level-playing
field -what you have quoted in the other House, if we can multiply that,
replicate that, the UTI, the way it has expanded, if we can do that, | am
sure, even after nationalisation, the growth which has taken place over the
years, that momentum of growth, can be retained after the opening of the
insurance sector to private companies, both domestic and foreign.

The last point on which | would like to emphasise is the protection of
the employees and professionalisation. It is not that our people don't work
or they don't have any sincerity or commitment. But what is needed is the
tool; what is needed is professional efficiency; what is needed is new
methodology, new technology. You have said in your statement that you
would like to have new technology, and I do hope that with investment,
with the permission given for investment, you will be able to. get that
technology. But, even where you are not permitting investment, in our own
companies, like the LIC and the GIC, unless we have-new technology, new
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work-culture, new professionalisation, 1 am afraid, we won't be able to
compete with them. Patriotism, after all, does not go beyond a point. We
have seen it even in the concept of collective bargaining, how it has been
distorted, and what has been the result of the savings-generation efforts of
the public sector. It is not a happy thing because we were the managers. It
is we who had to manage, nobody came from outside. We failed to do that,
and, today, we have to pay for it.

Therefore, Madam Deputy Chairperson, so far as this piece of
legislation - I started my observations by saying that neither it is bringing
millennia, nor it is going to be a piece of legislation which can be considered
as causing harm to our national interest or national pride - it is a piece of
legislation which is needed to reform the insurance sector, to ensure
availability of additional funds, whatever be the quantum, to ensure

availability of new technology and to tap the investiable resocurces available.
The hard fact is not only its contribution in terms of GDP, but also its
coverage. Why did companies like Peerless come, why did the private
savings organisations come, and why were the people cheated; and the
Government had to pass the Chit Fund Act. We had a nightmare because
the Government was not in a position to tap the entire insurable resources,
through the LIC and the GIC. If we had been able to do that, then there was
no need for it. But the hard fact remains. Even when no insurance business
is permissible, still, the clandestine business goes on; some fund-raisers,
some this and some that savings organisations come, allure the people with
their abnormal profits, even dupe the people and perpetrate fraud. So, there
is a scope. That scope could not be utilised and could not be tapped by the
LIC or the GIC. We shall have to recognise this hard core fact. It is not a
reflection - on these organisations. Therefore, if additional organisations
come, if new companies come, heavens are not going to fall and they would
be in a position to tap additionai resources, and the additional resources will
help us.

The last point to be taken note of is with regard to the relationship
between the statutory regulatory authority and Parliament. Another point on
which I would iike to draw the attention of the hon. Finance Minister is with
regard to the bitter differences in the relationship between the executive and
the statutory authority, Prasar Bharati We were never known for

~ championing the cause of bringing Prasar Bharati under a corporation. We
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were accused, "You are in the Government. The Government is utilising the
electronic media totally to propagate the Government's opinion. Therefore,
there is a need for having an independent organisation, Prasar Bharati." We
also agreed. There was an overwhelming view of the Opposition. The
Prasar Bharati institution was created. What are you doing? How are you
treating this organisation? How are you treating the TRAI? Therefore, m
regard to the statutory regulatory authority which you are going to create by
this Act you should be quite clear as to how you are going to treat it. Yes,
the Government should have the authority. I do not mind having the
authority for giving direction and providing guidance. Even if you want to
have the right of superintendence, have it. But it must be transperant and it
should not be like the Prasar Bharati experience. I must say that Parliament
must have a closer link because a statutory authority cannot be brought
under the control or supervision or examination of the Government. "We
may like to examine it. Whoever may be the Minister, that Minister will
answer on their behalf. But, here, he will not have any effective control or
authority. How are you going to resolve it? These problems are bound to
come if you create more and more authorities. The type of operation which
we had vis-a-vis public sector undertakings, that arrangement is not being
contemplated here. On the other hand, Parliament would like to have some
linkage. What would be that linkage here? How are you going to
institutionalise? Would it be in the form of a Minister for it? Who is
accountable to the Parliament? You can think of an arrangement like any
other PSU. It could be brought under the purview of some committee. Of
course, the Parliamentary Committees are undergoing changes -- they are
being thought of. To my mind, it seems, some institutional arrangement is
necessary. . Jf you can clarify these positions, I would be happy. You can
bring it under an official arrangement or you can institutionalise it under the
rules which will be framed under these. These aspects should not be
forgotten. We have already seen what happened to the Prasar Bharati and
what happened to the TRAL

With these words, I support the Bill. Thank you, Madam.

THE DEPUTY CHAIRMAN: | am happy that Mr. Mukherjee made a
mention that we are not abrogating the authority of the Parliament, while
giving autonomy through any legislation because Parliament in a
Parliamentary democracy should be supreme. The people's representatives
should have some say in the matter. This i1s what my concern is.
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SHRI NARENDRA MOHAN : Madam Deputy Chairman, [ am very
happy that my hon. colleague, Shri Pranab Mukherjee has supported the Bill.
As has been done in the Lok Sabha, I am sure, this Bill would get the
unanimous support of this House. Perhaps, 1 have my doubts with regard to
my Leftist friends and the Socialist friends. But, [ think whatever
deliberations that have taken piace here and also in Lok Sabha, will change
their views. There was no need for the motion for referring this Bill to a
Select Committee. The allegation that the Standing Committee has not
deliberated upon it is a false allegation. I think if my friends had read even
the introductory note of the Standing Committee, it would have been very
clear to them that the Standing Committee discussed it five times. More
than that, Madam, since April 1993, the country has been discussing the
insurance reforms. It has been examined by a retired Governor of the
Reserve Bank, Shri R.N. Malhotra. That Committee also very elaborately
discussed the whole matter and a report was submitted. Perhaps my Leftist
friends have not carefully read it or if they have read it, they do not want to
agree to it because their views are such that Lenin and Marx still exist and
they can dominate the world opinion. Perhaps even if they could have read
the Reports of the Standing Committee which Shri Sharad Yadav submitted,
things would have been very clear to them. If they had read the discussion -
which took place when the Bill was introduced by the United Front
Government, my Leftist friends. could have known as to who can be a
bigger Leftist than Indrajit Gupta himself because it is he who supported this
Bill. Once he supported, but his followers today claim that they have better
wisdom and they would oppose it. 1 do not see any reasons for that.
Unfortunately, the Leftists have to change their views and they have to
agree that the world is moving very fast and we are going to the next
millennium and in the next millennium it is only the liberalisation which can
help us. ..(Interruptions)... 1 will tell you that also. Madam Deputy
Chairman, we know that this is not the Bill which was discussed in 1993 or
1996. Many, many reforms have been done and it is for the first time that
our Finance Minister has categorically stated that all the recommendations
of the Standing Committee have been incorporated in this Bill. At that time
the need to refer the Bill to the Standing Committee arose because the earlier
Bills, which were introduced were not as good as the present one is. That
is why at that time we opposed it because we wanted to have more
discussion on it. Once they had done so, we would have agreed to it. That
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is how the question raised by my Leftist friends has been answered here.
...(Interruptions) ... Perhaps they should know .. (Interruptions) ...

sguqafa . Fem df, 3R Rega Rwed a8 o
. {=mEwes) .. :

SHRI NARENDRA MOHAN: The country cannot go on on its own,
merely on its own, without implementing or without initiating the
second-generation reforms. .. (/nterruptions).. The second-generation
reforms are reflected in the present Bill and they should be supported. [ am
glad that Dr. Manmohan Singh who initiated the economic reforms is sitting
in front of us. I am grateful that the fire to support the economic reforms
still exists in the Congress. But, 1 wish the same fire to support the
economic reforms had somehow come into the Leftist friends. [ do not
know whether that will come or not. Madam, [ am not proveking them.
They are very good friends of mine. I want to put them into good humour
...(Interruptions)..

SHRI MD. SALIM: What will happen 1o your
future?(Interruptions)You know what happened to the first generation
reforms and you know what is going to happen to the second generation
reforms ...(Interruptions)...

SHRI NARENDRA MOHAN: | wish, we, all Members of Parliament,
seriously read the Rakesh Mohan Committee Report. Madam, the Rakesh
Mohan Committee Report on infrastructure is so important and valid; it has
said that the country cannot move forward unless it mobilizes resources to
improve infrastructure facilitiess. Madam Deputy Chairperson, Rs. 4,00,000
crores are needed for the infrastructure. When that money is not with us,
we have to mobilize it. The problem with our country is this. We have been
able to mobilize short-term savings. But the long-term contractual savings
are very little in this country - very insignificant. 1 am glad Shri Pranab
Mukherjee has stated this point. After all, what is the percentage of
coverage? The Life Insurance has not been able to cover even 7 per cent of
the total population. Madam. 93 per cent of our population is without any
life insurance coverage. The conditions with regard to social insurance for
elderly people are not prevalent i this country. At present, less than 0 per
cent of the workers, between the age group of 20 to 59 in the organized
sector, are prepared for income security in old age, using existing formal
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systems. The National Social Assistance Programme, which was launched
in this country, gives only Rs. 75 per month, and, that too, only to a few
elderly people. It is so insignificant that unless we go and create a system,
create an atmosphere or create institutions, which can help, motivate
people to do something for their future or to save something for their future,
we will not be able to do much. This social security problem, every day, is
becoming, | would say, crucial, and that point has to be looked into.

According to the National Family Health Survey, which was conducted
some years ago, the number of elderly people in India is growing. When
they were working, either in the organized sector or in the unorganized
sector, they did not want to invest for their life insurance or for their
medical insurance or for their health insurance. How to motivate them?
Madam, the G.I.C. and the L.1.C. have failed to motivate them. The G.I1.C.
has not been able to cover even one per cent - rather, it is less than half
percent - of the population for health insurance. With this background, the
country needs reforms in the insurance sector. These reforms will come
only if we all accept this Bill, which has been presented by our Finance
Minister and which has been passed and approved by the Lok Sabha,
unanimously. 1 fail to understand why my Leftist friends do not want to
realize that only 1.3 million ite., 13 lakh people, out of the 100 crore
population, are covered by health insurance in this country. Madam, only 13
lakh people are covered in this country. Who is going to cover the rest?
Then, we have crop insurance and other regions.

SHRI NILOTPAL BASU: Do you know how many are paying income
tax in this country?

SHRI NARENDRA MOHAN: Yes. 1 know.
SHRI NILOTPAL BASU: How many?

.SHRI NARENDRA MOHAN: It is more than one per cent. It is not 13
lakhs. At least, those who pay income tax are covered by the insurance
sector.  The contractual savings will rise phenomenally. Therefore,
motivation is needed for that. New projects are needed. The projects that
have been offered by the present structure are insufficient. They are
obsolete. Unless we are willing to reform the projects, unless we are willing
to give them a better functionality and a better coverage, perhaps, things will
not improve. This is an attempt to move in that direction. That is why I
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support this Bill. Insurance is a big business. . (/nterruptions) Madam, he is
again referring to the Standing Committee. This has already been discussed
five times in the Standing Committee. Since 1993, we have been discussing
about insurance here. We have been discussing about insurance for six
years! Even that is not satisfying them, what will satisfy them. Will a
couple of extra months satisfy them? .. (Interruptions) | am not yielding to
you, Mr. Jebon Roy. Madam, insurance sector is a big business. This is a
fact. It is doing a business to the tune of about 400 billion rupees. This
business of Rs. 400 billion will definitely grow much faster, if better
projects are offered. Estimation has been done by the Malhotra Committee,
and by other experts. We believe that it will definitely increase four-fold or
five-fold. So, if it goes up, a lot of money will be available for our
investment, and contractual investment. That money we need; and that
money can build up the future india. That money can bring better economic
growth. The solution of the problem lies there. It is something that is not
occurring to my friends who are opposing it. What to talk of rural class, or,
poor class; even middle classes have not been properly covered by
insurance. .(Interruptions) I am not yieldng to you, brother.
...(Interruptions). .

THE DEPUTY CHAIRMAN: I will compensate the time.

SHRI NARENDRA MOHAN: The point that we are discussing is: why
are we inviting foreign investment into this business. This question has to be
suitably replied. It has already been replied to by my friend, Shri Pranab
Mukherjee; and also by our hon. Finance Minister. If | repeat the whole
thing, it will not be of any use. My only point, here, is that if the insurance
sector is opened to foreign companies, the estimate is that a minimum of six
billion dollars worth of investment will come in two years' time. Six billion
dollars! (Interruptions) Madam, when | was the Member of the Standing
Committee, these points were discussed there. Unfortunately, my Leftist
friends did not raise these points there. Their note of dissent, if I read it out
to you, does not mention these things. It does not take care of these
problems. 1 would like to refer to Mr. Biplab Dasgupta's note of dissent,
which is here. If you go through it. you will see that. (/nterruptions)

SHRI GURUDAS DASGUPTA : Madam, may | point out that it
would be better if the hon. Member relies on his own opinion because the
note of dissent is likely to be produced in the House? It is not wise to
discuss them here. (/nterruptions)
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THE DEPUTY CHAIRMAN . Gurudas Das Guptaji, the utilization of
time is his discretion. Whatever he likes to speak, I have to permit him.

SHRI NARENDRA MOHAN : Madam, the new techniques with which
these companies will come will give us a superior risk evaluation. Our risk
evaluation in India is of very low quality; that is why projects like DABHOL,
and our hydel projects and power projects, are to be re-insured. Unless
there is re-insurance, these huge projects cannot be properly insured. So,
even in re-insurance, 98% or, sometimes, 99%, of the premium which
companies like DABHOL are paying is going in foreign exchange to other
countries. .

SHRI GURUDAS DAS GUPTA : Madam, I do not like to interrupt my
friend. ...(Interruptions) ...

THE DEPUTY CHAIRMAN : Yes; | too.

SHRI NARENDRA MOHAN : [ am not yielding; Gurudas Dasji. | do
not want your opinion in this regard. ...(/nterryptions) ...

SHRI GURUDAS DAS GUPTA : Madam, his information is not
correct. ...(Interruptions) ..

SHRI NARENDRA MOHAN : [ know what I am saying. Gurudas
Dasji. you can contradict me when your chance comes. Interruptions)
Madam, they are encroaching upon my time and that is what they are doing
all the time.

THE DEPUTY CHAIRMAN : Please do not interrupt. It is not fair.

SHRI NARENDRA MOHAN : So, Madam, the insurance is one sector
which is to be strengthened. This can only be strengthened if the foreign
companies are allowed to come here. Once these companies come here
and start getting premium, they will not be allowed tc take back the
premium abroad. It is a very important point. As per the present Bill, they
will not be allowed to take their premium out. Certainly, they are allowed to
take back some fractional part of the profit, but that repatriation they will be
able to do only after 6-7 years. They are not going to do it today. | do not
know why my friends do not realize it. The question is to save that 10
million dollars or whatever that amount is. Why that amount should go out
as foreign exchange, in the shape of re-insurance? Can't we save it? If we
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can save it, we should try to save it. This is the point | am going to make.
The argument that the foreign companies will demolish the L.1.C. and the
G.1.C. is completely an off-the-track argument. Madam, with 6000 offices,
the L.1.C. and the G.1.C. have become giants. Now, can we make the L.I.C.
and the G.I.C. global organization; the global companies? We can make
them global organisations only if they are strengthened, modernized, and arc
able to have new technology. The new technology which will come to
India, with these foreign companies, in the insurance sector, will not remain
only with these foreign companies; it will definitely percolate to the G.1.C.
and the L.1.C and once it percolate to them, once it goes to them, the G.1.C.
and the L.1.C. will definitely have better chances to operate in the
international market. Now, Madam Chairperson, doubts have been raised
here, and in the Lok Sabha also, that this Bill is going to bring
unemployment to those two lakh workers, who are working with the G.1.C.
and the L.I.C. Madam, these doubts have already been cleared by the
Finance Minister in the Lok Sabha and also in the Standing Committee.
When the officers and Chairman of the G.1.C. and the L.1.C. were there in
the Standing Committee, these points were raised, and, at that point of time
the Chairman and Officers of the G.[.C. and the L.1.C. assured the
Committee thar there was not going to be any retrenchment on account of
this Bill Once it has been assured that there is not going to any
retrenchment on account of this Bill, why these doubts are raised every now
and then? The question is we have some duty to our customers. The quality
of service must be improved for the persons who are insured. The quality
of service can only improve if there is competition. Why the L.I.C. and the
G.1.C. remain monopolies now? We are not in the age of monopolies. We
want to have competition, and competition will give us a better atmosphere
of service, better products, better customer orientation, and that is what is
needed. In India, the customer orientation is very very poor. We should
improve it. We can improve it only when there are many more companies
which are willng to do insurance business, general insurance and life
insurance with more new ideas. This is definitely going to create a better
and healthy economic climate. It is said that these foreign companies will
create conditions whereby they can take away our money. Later on, they
will go bankrupt. How can they go bankrupt? Not like that. There are so
many provisions already in the Bill. Firstly, there is the Advisory Committee.
Then, there 1s the Regulatory Authority. And above them is the Government
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of India which will constantly monitor them. Over and above, the Act says
this categorically in clause 19: Madam, let me read it:

"That certain instances exist which render, if necessary, in
the public interest so to do, the Central Government may, by
notification and for reasons to be specified therein, supercede the
Authority."

So, the Government of India is here to protect us. It will keep a
constant vigil on the insurance companies in the private sector. So, the
doubts that are being raised here, are not of much consequence and are not
of much value. But, still the doubts are there.

One question is: will these insurance companies invest in Government
securities, as has been prescribed? This is again a doubt that has been
raised. Again, it has been made amply clear in the Standing Committee and
more so, if I remember correctly, by Mr. Rangachari and also by the
Secretary in that Committee that the existing guidelies for investment in the
Government securities are not going to be changed. It has been made clear.
Moreover, these guidelines will be formulated by the Authority, and that
Authority will coordinate with the Government. It is not going to be a
completely autonomous Authority. It is not the intention of the Bill to give
total freedom to the Authority to do whatever it likes. It will work under
some parameters, and those parameters have been very well defined in the
Bill.

My submission, Madam, is that we should now discuss the Bill in
detail. If my Leftist friends had wanted to bring in other changes, they could
have brought them. They do not want to discuss it clause by clause. They
did not discuss it even m the Standing Committee. Here also they did not
make any suggestions which could be incorporated into the Bill By
walk-outs, we cannot go into the second generation of reforms which they
themselves had accepted when they were in the Government.

Now, the question is: what more can be done for our people, for our
society and for the insurance companies? Perhaps, here, we can think of it.
My submission to the Finance Minister is that we should have a broadbased
appointments panel because you want to have on the Committees persons
with integrity, having a lot of know ledge. It may be the Tarift Committee. It
may be the Advisotry Committee. It may be the Regulatory Committee.
Where do you get them from? The first point is this. It should not become a
place where retired bureaucrats or retired politicians could be
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accommodated. You have to see to this; you have to ensure this. Can you
really bring such a situation by using clause 7? Perhaps, you can do it. But it
has to be looked into to stop this.

Madam, one more point, the last point, [ would like to raise here is
this. The Members of the Regulatory Authority have been prohibited,
debarred from taking employment after completion of their service.
But, if they start working as consultants, how are you going to prohibit? We
know these people retired from the organisation, start working as
consultants till the cooling off period. They should not be allowed to do so.

These are the few suggestions that | would like to make. With these
suggestions, I support the Bill. | hope the House will adopt it unanimously.

ITFHTIfY : 319 g S TR FRF FE W@ A I, AT WS d § PE
Eiic

SHRI NILOTPAL BASU : Madam, | rise to oppose the Bill with all the
strength | have at my command.

I cannot say all these things with any sense of rancour. | feel a
peculiar kind of sadness. At this point of time | tend to become nostalgic
also. Eleven years back, of course, | was elven years younger and was a
student activist, | was inspired by the speech of the then Socialist, Shri
Yashwant Sinha. We were audience to a convention, which was protesting
at the misuse of Special 301 of the US Trade Act. Mr. Sinha, at that point of
time, while tryhing to inspire young people like all of us, said that there are
certain basic inequalities in the global system, which have to be fought with
all our might. But, unfortunately. I find that the Finance Minister, who is
piloting the Bill here today. has been transformed. I was really amused by
the uttrences of the hon. Member, Shri Narendra Mohan. [ do not know
why he was bothering so much. because the other day in the other House,
the Finance Minister had already misquoted Troitsky to consign us to the
dustbin of history. He was also very concerned about why we are left
behind and cannot keep ourselves abreast of the developments in the
changing times that all of us are passing through. | know, eleven years back
it was more an innocent time. We now live in a more difficult and
complicated time. Therefore, changing certain basic views about life, about
developments, about the role of the country in the Comity of Nations has
become a euphamism for looking forward. But, Madam, | was also listening
with rapt attention to the mover of the discussion.
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THE DEPUTY CHAIRMAN: In this discussion, the mover is the
Minister. (Interruptions)

SHRI NILOTPAL BASU: I stand corrected. But, the point is situations
hase changed. Four or five years back, during the time of the Marrakesh
talks, certain things were being discussed. | know Pranab Da will take full
responsibility for that. [ have no problem with that. But, during these four or
five years, the way the world has changed, the way the globalisation has
taken place and the manner in which the globalisation has affected the life
and Jlivelihood of the millions of people in the developing countries, have led
them to reach to a certain kind of understanding. I don't disagree with
Pranabda when he said that tomorrow pressures will be there. At the same
time, it will be wrong on our part if we overlook the sudden shift that is
taking place in the realisation of the other countries towards the WTO. It is
a fact that globalisation did not bring fruits to the millions of people. 1t is
borne by the fact that exports from developing countries to the developed
countries have fallen short by one per cent; and exports from developed
countries have gone up. The price of primary commodities has gone down.
It is a major constituent of our export basket whereas the prices of products
of developed countries have gone up Therefore, a realisation is also taking
place at the level of the developing countries. So, which change are you
talking about? We want to make it very, very clear that we are not opposed
to reforms. But the point is whether that reform process will enable us to
face the challenges that the world is posing before us today. That is the vital
question.

Madam Deputy Chairperson, we don't have to go back much. Just
four or five days back our Commerce Minister, Mr. Murasoli Maran spoke
eloquently at the Seattle meet pointing out the kind of asymmetries and
inequalities that have emerged in the present day world. Without addressing
those concerns of the developing countries, it was made abundantly clear to
the entire developed world also that things cannot move. Therefore, I found
that Pranabda also did not address a very specific question which related to
the insurance sector. Some time back, Mr. Narendra Mohan was talking
about why the LIC and the GIC couldn't become global giants and why they
chose to be Indian giant companies.. Now, the simple reason for this is that
the insurance sector all over the world is a protected sector. It is not a
liberalised sector. We have the figures from the 'SIGMA" which is a very,
very prestiglous Swiss sinsurance journal. It says that the USA have opened
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up their insurance sector to the extent of 3 per cent only to the non-U.S.
companies, France 5 per cent, Switzerland S per cent, United Kingdom 5
per cent and Japan 5 per cent. Is there a reciprocity in the opening up of the
insurance that we are indulging in? |s liberalisation really taking place in the
insurance sector all over the world? The answer is, a big no.

Very recently we have seen how the Chinese have bargained for the
opening up their insurance sector in tieu of their entry into the WTO. We
have a big market which could have been utilised as a major bargaining
counter for the Indian market. We could have also put across certain areas
where we have our competitive advantage. We are crying about the WTO
process where we were supposed to get certain advantages from the
Marrakesh meeting both in the area of phasing out of the Multi-Fibre
Agreement and in the area of agriculture. These did not accrue to us.. Then,
why did you take recourse to those hard bargainings? I would like to ask the
Government : Why did you open this sector unilaterally? That is a very, very
vital question because there was no dictum from the WTO for you to open
up this sector in this manner. The further proof of that is this sector is not
liberalised. We have heard about the Americans' concern towards labour
standards, environment linkage with trade, we have heard about the
multi-lateral nvestment question. But trade in services, and more particularly
in the insurance sector. has not come up for priority by the American
delegation and the American administration. This is simply because their
own market is protected and they are not allowing anybody to go in. Now
we are being told that this is the other road which would lead us to
prosperity. Now, a lot of reference in this House also used to be made about
the 'Asian Miracle’, about the "Asian Tigers' and what kind of boom that the
Asian countries, South-Fast Asia. East Asia, etc. were having. But,
nowadays, we do not get to listen about the 'Asian Miracles’ any more
because it is known that there is a very big gap between our resource
requirement and our resource mobilisation. As FDI could be a major
component, could be a major instrument, n overcoming that gap, it was one
of the routes chosen by the East Asians. What happened to that? We have a
report made by the UNCTAD. | am sure the learned Finance Minister has
already gone through it. It talks about the Malaysian case. The Malaysian
case is, between 1991 and 1993, there was a 12.8 billion dollar investment
n the Malaysian economy through FDI and it was extrapolated that if
Malaysia could attract that kind of money and if it was replicated in the
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whole of the developing countries, then where we would be! But again, that
study itself shows that it is absolutely unachievable because if that kind of
FDI flow was to come to all the developing countries, then, it would
account for 27 per cent of the total global FDI, and that is not achievable.
Now, we have seen what has happened in Malaysia. The Malaysian Prime
Minister, Dr. Mahathir Mohamad, explained the situation at the Jamaican
meeting of the G-50. Are we going to examine ail these things with an open
mind, whether this route will really help us to go ahead, how much FDI we
can attract and how much infrastructure we can build? Madam, we are also
being informed by the Financial Express of London very recently, two
months back, that developing countries cannot expect further doses of FDI
in the infrastructure sector because all the infrastructure built in Europe or
North America or Japan in the past are mature for a renewal; therefore, they
need the investments there. Therefore, that kind of a big FDI flow cannot
take place in the infrastructure sector of the developing. countries. That is
not my assessment. It is the Financial Express of London which is saying
this. It is not a Left critic of this approach. This is also a reality which we
have to contend with. We cannot overcome this kind of a situation. We
have a terrible report of the UNCTAD, again, the World Investment Report.
What has the World Investment Report to say? I will just go through some
of the figures to show what has been the impact and what has been the
areas in which this FDI has actually been invested. I quote. The World
Investment Report, 1998 published by the UNCTAD, eloquently deals with
the concentration of capital in the process of globalisation and privatisation.
The bulk of the FDI flows, the report illustrates, were utilised for mergers
and acquisitions which increased from 69.5 per cent of the total in 1992, to
74.6 per cent in 1993, to 80.8 per cent in 1994, to 71.6 per cent in 1995, to
81.4 per cent in 1996, and to 853 per cent in 1997." The average
mvestment of FDI for the purpose of mergers and acquisitions during this
period has been 75 per cent. Now. Madam, | am really confused. Is this
FDI flow leading to more concentration of capital, or, construction of
infrastructure sector? We hear something, when we come to the House, by
the first- generation reformers as well as by the second- generation
reformers. But when we try to study some of these things independently as
to what is happening at the global level, the facts and figures that we are
getting are something totally different. Therefore, our point is vei, clear.
There is no shortcut method. Now, Mr. Pranab Mukherjee was saying that
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that was a weakness, that the resources could not be developed. Now, there
again, 1 am confused because the same insurance journal 'SIGMA' is
pointing out today that the growth of the insurance industry worldwide, in
the developed countries, is 1.5 per cent in life business and only one per
cent in non-life general insurance business, and here, in our country, we
have figures--1 am not going into all the figures-- everbody knows about it.
What has been the growth in the LIC? What has been the growth in the
GIC? What was the per capita equity capital? What has been the growth?
But, consistently, the growth has been between 15 per cent and 20 per cent,
and we had reached a situation where, in the Ninth Plan, the LIC and the
GIC would have been in a position to invest Rs. 1,30,000 crores. Now, I do
not understand this thing. The other day, the Finance Minister was saying
that the Indian cake is very big. Therefore, with additionality of companies,
that cake -will be taken, and Mr. Pranab Mukherjee was saying that they are
not coming for charity. 1 accept that they cannot come for charity. They
will invest and they will go into the business only in those areas where they
can make profit. Therefore, the unaddressed market, the unattended market,
which was sought to be tapped by the LIC and the GIC, will be opened up.
The other day, Mr. M. Venkaiah Naidu had agreed that in the aftermath of
the super cyclone, we have to have crop insurance for the farmers or the
artisans because we do not know how we can restore them back to'the
economic activity. Now, the point is: "Will the private companies address
the untapped segment of the market? If it is for profit, then it cannot
happen. Then, how will the additionality or proliferation of companies
address the market which have as yet not been tapped? I have been a
follower of the telecom sector in this country. A lot of things were said
about the telecom sector being opened up. What is the situation? The less
we talkk about it, the better it is. What has been the additionality in the
telecom infrastructure after the private people have come in? We have seen
that as a result of the so- called competition and the so- called independent
action of TRAL, revenue receipts of the telecom department have come
down, about which the Government has to do something at the end of the
year, in the Budget. That is the situation. So, | think it is very, very
mechanical. Please explain to us. We are prepared to understand how the
additionality of new insurance companies will allow us to bridge the gap
which could not be bridged till now by the LIC and the GIC because we
understand that the insurance sector 15 an instrument of savings also. And
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since it is an instrument of savings, it cannot be an autonomous entity. It
has to be a function of income distribution as well as savings. When the
domestic saving in this country is stagnating between 24 per cent and 26
per cent and when our per capita GDP is as low as 425 US doliars, in this
kind of a situation, how can we hdve two per cent of insurance business as
compared to the GDP which grew up to 4 per cent in four years with this
new scenario? That also we fail to understand. . .

Then I may blow another myth, ie. Narendra Mohanji was vexing
eloquently about the great efficiency of the private sector and the private
business. So, for the sake of information of the House I just quote a few
lines from a Report, not by any left ideologue, but by a Committee of the
House of Representatives of the United States. The Report is known as
"Failed Promises - Insurance Company's insolvencies." They have shown
how out of 3,000 insurance companies in the United States, 300 have gone
broke. One of the S00 fortune companies, --the name of the Company is
the"First Executive"-- went broke in 1991 and it sent shivers throughout the
capital market all over the world. Now what does the Chairman, in his
authorisation of the Report, say? He says:

"The parallels between the present situation in the
insurance industry and the early stages of the savings and loan
debacle are both obvious and deeply disturbing. They encompass
scandalous mismanagement and rascality."

--"rascality"” mind my‘ words, it is not the kind of words we
normally use---

"...by certain persons entrusted with operating insurance companies
along with an appalling lack of regulatory controls to detect, prevent, and
punish such activities. Because the ill effects of fraud....(interruptions). ..

I think the US market is more regulated than we will have, after this
Bill.

SHRI NARENDRA MOHAN: That is the experience they have learnt.
We are sure that the Government of India will do it under the anti-dumpin
law. .

SHRI NILOTPAL BASU: Okay. Let us come to what is happening
now. Madam, he is questioning because that had happened eight years back.
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4.00 P.M.

Let us come to what is happening now. What does the latest Report
say? The latest Report says:

“To cap it all the Report mentions in page 285 that ...."
--this is the latest Report of 1998--

"...many of the largest troubled 'Top Fifty' pension funds
have been underfunded for at least a decade" obviously pulling
wool over the eyes of the regulators.”

Get my point.

"The publication refers to commercial failures of savings and loan
accounts and commercial banks in pages 89-91. The publication constitutes
a revealing testimony of financial companies, particularly life insurance and
pension companies, dodging the regulators and dispossessing the customers
of their hard earned savings. The loss to the customers because of savings
and loan collapses in the 1980s amounted to a total of 1148 companies
involving a mind-boggling 375 US dollars. The Report also mentions in page
90 the number of bank failures in different States in USA between 1982 and
1989, with Texas alone accounting for 368 commercial bank failures. 1990s
as correctly projected by the article has witnessed a lot more of bank
failures than ever in USA."

SHRI DIPANKAR MUKHERIJEE: To which dustbin are you putting it?

SHRI SANGH PRIYA GAUTAM: Let him speak. He is speaking very
well.

SHRI NILOTPAL BASU: So, Madam, 1 am really confused as to how
these kinds of institutions will impinge on greater efficiency in our insurance
system. | am really confused, and &t is up to the Finance
Minister... (Interruptions).. really to disabuse my apprehensions. | have
another point which has to be taken into account. It would have been better
if the Leader of the House had been here. While replying to the debate on the
President's Address he was saying ' across the political parties." We have
received a message from the electorate of this country after this last round
of general elections. What is it? People are not prepared to put up with the
kind of infrastructure they have today. People are not prepared to put up
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with the quality of social sector delivery they have today. We have to have
rural roads; we have to have rural power; we have to have better quality of
primary education. We have to have better quality of primary health. These
are the imperative needs of the people today. They are basic necessities. All
of us agree, in our own way, that 'yes' these are some of the priority areas
for the whole country, and that the country is forging for a consensus.
Please tell us this. How, on the one hand, profiteering, which will be the
prime mover of the activities of the insurance companies, and their investing
in these areas on the other, go together? | would like to know whether it
can happen. We feel that it is not possible if we do not take the harder route
of resource mobilisation from our internal sources. Yes; it is true that the
quality of service. in the LIC and the GIC can improve. They can expand if
they get the support. But, why, at this point of time we threaten, we disrupt,
their business, by allowing some people for cherry- picking? There is no
doubt that there will be undercutting of premium. This is what has happened
all over the world. Why then has the insurance sector failed? Why have they
defrauded people all over? Because it is inherent in the nature of the
insurance business that to gain access to market, they have to undercut on
the premium and thereby put the money in some risky business; speculate in
the share market and thereby create a situation whereby the entire money
becomes bad, and, therefore, the people who are insured are duped, are
defrauded, and they never get back their money. So, Madam, what we are
pointing out is that it is also not consistent with the position that we are
taking at Seattle. They have been attacking us; attacking the Left, but we are
thinking about the exports of the country. We are not linking the question of
labour to trade because we know that the American President, when he
talks of core labour standards and all that, it is a mock concern. Ultimately,
that will lead to greater access to Indian markets. So, Indian labour is
prepared to sacrifice and postpone their very legitimate rights, assertion of
their legitimate rights, in the national interest. Madam, 1 am very pained to
say this. From the first day, what has happened? The language used in the
mainstream Press is, ' suspects make noise', as if we are criminals and we
are committing a national crime by articulating the views that we are
expressing now. They have been issuing comments after comments in the
FICCI and in the CII. I am sorry to say, | was pained to hear the Finance
Minister, or other Ministers, and the entire speech that Mr. Narendra Mohan
gave. It is not a question of teaching us a lesson. We are also patriotic. We
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also want that India should become prosperous; we also want the country
to move ahead. These are areas of day to day concern. Whatever you say,
this 26% foreign equity cap is totally a myth. You may provide me many
legal explanations. (Interruptions)... 1 am not talking about Maruti. You
have the Telecom Policy, where you had 49% cap on foreign equity. 1 don't
know. Mr. Adhik Shirodkar frem Bombay is sitting there. He also keeps a
McHachinsons cell phone. McHachinsons is a company where the foreign
partner Hachinsons is having 70% of equity. If you have any other
information, please give it to the House. This is a fact. When the company is
being listed in the share market, there is no way you can stop it from
controlling the market. A lot of noise was made. Last year we saw
photographs in the electronic media of Mr. Gurumurthy of the Swadeshi
Jagran Manch. There was a lot of discussion and bargaining between the
Government and the Swadeshi Jagran Manch. Then Yashwant Sinhaji came
and said, "there is an agreement and there is no problem". A lot of people,
who are right now on your side, cannot be present and they have to go
back because they have to eat whatever they have said earlier. The issue is
not this. By shouting from roof-tops you cannot stop people. Ultimately,
how much is the equity? How much the Tatas own in their own companies?
We are not saying this. Some time back, Lord Sawraj Paul came and said,
"Is there any private company in this country today?" No. Why? Only the
names of a selected group of companies have been listed. They have
invested Rs.256 crores and they are controlling Rs.27,000 crores which
belong to the LIC, GIC and UTI. How can you stop, with 26% foreign
equity, foreign companies from controlling those things? You are saying in
this Bill that no other income than dividends will go out. Mr. Pranab
Mukherjee has also supported it. Can you stop this? We know the problem.
Now, the practice in the international insurance business is that the
insurance companies have to go in for insurance to cover the risk. Now,
GIC, being a public sector company, exercised that social orientation. But
how can you expect a private company, with a foreign equity component,
to judiciously and scrupulously use that provision? Is it possible? So, in the
name of insurarice, money can go out. You have provided that no fund will
go out. But there is a saving clause that if you pay Rs.5 lakhs of
compensation, you can take the money out. So, people will take money out
and pay you Rs.5 lakhs. We have this provision in the telecom sector also.
You have to give 10% of your total lines in the rural areas. But if you fail to

257
344RS F—17-A



RAJYA SABHA [6 December, 1999]

give, you can pay a penalty. They would rather pay penalty because by
taking money out they can make more profit. You see, there are umpteen
reports. There are reports of the RBI that in the first five years of
reforms--1 don't want to hurt anybody's sentiments; but these are the
facts--not more than 3 billion dollars of FDI has taken place in any year.
You have mentioned about it in your 1998 amendment. Mr. John Fernandes
is not there. He is in the habit of quoting all documents to say how bad we
are, how much the CPM is opposed to the Congress, now it is not opposing
the Congress so much, etc. He used to quote like that, If you think that by
putting some provisions in the laws you can control the equity structure of
that company, it is a myth. It is an absolute myth. As against a maximum of
3 billion dollars of FDI in a particular year, how much money has gone out?.
Fifteen billion dollars have gone out. This is the RBI report. There is a
negative transfer of resources. You are saying that this is the only way; if
you do not agree, the country will go backward. You are taking the country
to the jorassic age. You have just said that we have been consigned to the
dustbin of history. All these things are there.

THE DEPUTY CHAIRMAN: Mr. Basu..
SHRI NILOTPAL BASU: Madam, I will just take two or three minutes.
SHRI NARENDRA MOHAN: What are your suggestions?

SHRI NILOTPAL BASU: My suggestions are being sent to the Select
Committee. I can also add your name. [ do not have any problem.

SHRI ADHIK SHIRODKAR (Maharashtra): And what about the
constructive suggestions?

SHRI NILOTPAL BASU: [ am coming to the constructive suggestions.
My constructive suggestion is to follow the phenomenon of what other
developed countries have been doing in the insurance sector all over the
world. This is my constructive suggestion.

THE DEPUTY CHAIRMAN: Mr. Basu..

SHRI NILOTPAL BASU: Madam, | would like to say a few words on
the regulatory system. I think that you have been provided with the
authority of prescribing the rules. It would have been better if Mr. Pranab
Mukherjee had been here; 1 would have told him how much independence
and regulation should be there. There is a news report with me. In fact, this
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report has been quoted from the CIG Report of last year. "The TRAI has
given it on to themselves to allot $ 500 as daily allowance for travelling
abroad". This is more than what is earned by the executives of US
Administration who are today the highest-paid in the whole world. Under
what rule have you done this? 1 do not know. Mr. Finance Minister, if you
are going to allow this kind of allocation, you will definitely come to the
House for grants. There has to be some kind of accountability.

THE DEPUTY CHAIRMAN: | feel, the Finance Minister gets less than
$ 100. (Interruptions)

SHRI NILOTPAL BASU: I know, Madam. But my point is this. My
constructive suggestion is, if you take so many things out of the purview of
the Parliament, or out of the Government and invest some independent
authority with new powers, there is no problem. But I would lke to
emphasise that the element of accountability must be there. That point must
be kept in mind. This is one area which, in my opinion, has not been
covered. People are talking about reforms in the power sector and
particularly with reference to developments in QOrissa. Mr. Finance Minister,
I do not know whether you are aware of all these incidents or not,

There is one American company, CESCO. It is a power distributing
company, which supplies power to Orissa. Now it has stopped providing
power to rural and individual consumers in Bhubaneswar beyond 65%, in
Cuttack beyond 65%, in Paradip beyond 40%. Their simple logic is that they
have lost their money in the cyclone. Now they say that either they be
allowed to raise tariff by more than thrice or the Government should
compensate with a cash loan of Rs.200 crores from the World Bank with a
counter-guarantee from the Government. These are the kind of
developments that are taking place in the infrastructure sector. And you are
saying that without the help of private sector, foreign insurance companies,
‘we cannot build infrastructure. Mr. Finance Minister, you must also be
aware of the new disturbing development in the road project. The National
Highway Authority of India has come out with a tender, with an outrageous
stipulation that no Indian Company can compete for the tender. These are
the things which cannot be sweepingly washed away. We know we are in
difficult times. But by hoping that what comes from the IMF and the World
Bank will automatically lead us to the road to prosperity, 1 think it is not
correct. 1 would like to quote what the Finance Minister said in reply to the
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question raised by Shri Vilas Muttemwar in the Lok Sabha. He asked,
“Whether the International Monetary Fund has asked India to accelerate the
structural reforms in taxation, banking and corporate sector to ensure
greater transparency in Government activities”. The Finance Minister said,
“On the basis of discussions at the Board on India, the IMF, on September,
22, 1998 had stated, inter alia, as follows:

"Directors welcomed the new Government's intention to push
the reform agenda across a range of fronts, including privatization,
infrastructure, insurance, and foreign direct investment, and urged
quick implementation of these activities. Directors noted that the
room still exists for simplifying the regulatory framework...."

Whatever regulation you want to put that should not be put. It should
be further simplified to facilitate what they want to do.

The Finance Minister further said, “Enhancing transparency, and
thereby facilitating investment decisions. As if the investment decisions
depend on your transparency and how you run your system in the country.
The objective reality of how much FDIs could be made available to
developing countries is actually going down. The protest in Seattle by
workers was all about this and it was supported by the Government there.
The US trade representative actually issued a statement supporting them that
you cannot allow exports from developing countries and you cannot invest
your money in developing countries.

The Finance Minister further said, “Directors underscored that
considerable efficiency gains could be reaped by accelerating trade
lilberalisation , including through further-tariff cuts and a more rapid
elimination of remaining quantitative restrictions on consumer goods.
Directors welcomed the strategy for financial sector reforms outlined in the
recent Narasimham Committee report. They urged the authorities to
accelerate implementation of these reforms”.

Later on the Finance Minister said, “We are independent and we are
under no pressure, but we agree with all these recommendations”. The
nation today owes an explanation. We do not want to degenerate this debate
into Right and Left, I mean everybody on one side and the Left on the other
side. These are questions which are of vital concern to the country. We are
equally agitated about all this. How can we achieve this and how can we
overcome the resource gap? What will be the area of resource mobilization?
Let us be frank. Let us be candid. Let us not blindly imitate what other
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people say. We were everyday hearing at the time of Kargil war or at the
time of Pokhran tests that we are proud of the nation. Now everybody is
seeing eye to eye. Therefore, on economic matters also there is a need for
the nation to stand collectively. We are prepared to cooperate. We are
prepared to discuss and debate these issues. But let us not indulge in
legalistic semantics, saying that by putting that cap on 26 per cent we will
keep the foreign companies at bay. We need a much more introspective
discussion on all these things. Then only a national consensus can be
created. The way Shri Narendra Mohan was pleading, | feel sorry for him.
That is not the way to really forge a consensus in this great country. If we
have to go ahead, we cannot dispense with national consensus and the kind
of democratic ethos that we have built up over the years. I hope the
Government will take it in true spirit. We can have a dialogue. There is no
hurry. If the Select Committee takes it into consideration, some aspects
might change. Madam, these are very vital things. Then, he was talking
about products; insurance of new, fashionable, products. I remember a very
interesting anecdote. In the 30s, Madam, you must have heard of Merilyn
Dietrich.

THE DEPUTY CHAIRMAN: [n the 30's, I was not born.

SHRI NILOTPAL BASU: In 1940's, if I remember right, Merilyn
Dietrich was a very famous hollywood actress. The whole world went
ga-ga when the Great Llyods Insurance Company of England insured one of
her legs...(Interruptions) Now, Mr. Shirodkar is indicating ‘two legs'.
Maybe; I do not know. I was not born at that point of time. But the point is,
what are these new instruments? The wrist of Sachin Tendulkar, - it is a
very interesting product -- the hands of Yeuhudi Menuhin, who plays violin,
or some such products; these are very important ones. 1 don't disagree. But,
in a country, where we have a hundred crore people, where the official
figure of the poverty level is 40 per cent, where we have to take care of our
social sector and infrastructure investment, should the debate of this
national nature be informed by considerations of such specialised
instruments of insurance? And, if that is the situation, then, 1 think, it is a
very, very sad day for this country and for the democracy of this country. 1
think we should rise above all this and really take an objective, dispassionate,
look at the state of affairs in the country today. We must collectively apply
our mind and come to an unanimous conclusion which can only be
facilitated through the formation of a Select Committee. Thank you.
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THE DEPUTY CHAIRMAN: | wish somebody could insure my throat
and my finger, which presses this button, because these are the two most
important things in the functioning of the House.

SHRI NILOTPAL BASU: Madam, | am thankful for your indulgence.

THE DEPUTY CHAIRMAN: You were speaking very soberly. So, I
didn't want to interrupt. 3T UEH IR AN AT & | oG B 3BT dord
2 W H A g & | 6 oresT 9 A e o | gi |

sft Wy Brg o : TR N FRT B AN am I | .
F AT wEw s Al d eam | g |

SHRI SURESH A. KESWANI (Maharashtra): Madam Deputy
Chairman, let me first of all thank you for giving me the time to speak on
this very vital Bill. We have, before this august House, the Insurance
Regulatory Development Authority Bill, 1999, duly passed by the Lok Sabha
on 2nd December, 1999. The Bill seeks to amend the Insurance Act of
1938, the LIC Act of 1956 and the GIC Act of 1972.

Madam, this Bill has created a great deal of controversy. Last year, |
was in the Standing Committee on Finance, wherein a large number of
witnesses were examined. One of them was the Chairman of the LIC. |
asked him candidly: "Mr. Chairman, don't you see that your days are now
coming to an end? Don't you think that the LIC is going to go down
because yours is one of the largest corporations contributing so significantly
to the development of this country, earning enormous profits? Virtually, you
had developed into a monolithic organisation. Don't you think that
competition is going to affect you adversely?" The Chairman gave a very
peculiar kind of reply. He said, "Mr. Keswani, this is nothing new for us.
We know very well that this Malhotra Committee, which came into being in
1992-93, since then this has been talked about continuously. For five years,
we have geared up to a situation where we think we are now ready for
competition and we are willing to take on all the global giants. We know
what kind of products they are likely to bring, and that is also going to
improve the quality of service that we provide. In fact, partly, we have
already been witnessing a significant level of improvement in our own
working". It was very heartening to hear this from him. The sad part was
that the company had to wait for the competition to arrive to pull up its
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socks and begin to perform.

Madam, so far as this Bill is concerned, the controversy that has been
appearing in various newspapers is, perhaps, partly due to the image of this
Government. As [ have said before in this House, their leader, that is, the
Prime Minister heading this Government, used to shout from house-tops
about probity in public life. But if one examined their record right from the
first day of their thirteen-day incarnation, one would find that they had
cleared the Enron proposal - which they had opposed tooth and nail -- in a
record time which should appear in the Guinness Book of Records. This
was along with various other files which had they cleared in those thirteen
days. It is this stigma which is attached to this Government. The
Government comes to power last year and for no rhyme or reason, for no
ostensible purpose, hands over the management of the Maruti Udyog
Limited to the Suzuki Corporation, thereby, significantly reducing the value
of our own shareholding. Today, if we want to sell that company without
the management, we are likely to realise less than what we will realise on
selling it with the management. These are some of the things. There are a
number of other scams. You had the sugar scam. Yesterday, we talked
about the wheat scam. Tomorrow, | am going to bring another scam
wherein they have surreptitiously handed over the Steel Authority of India to
Lakshmi Mittal of U.K. Now, these kinds of things which this Government
keeps on doing, are the reason for such a great degree of suspicion with
which every step of this Government is being watched. Having said all this,
I must now turn to the important part of this Bill and examine as to what
really the truth is, which must concern us more than the rhetoric which
follows the various ideologies which are our own pursuits. It must be
realised in today's times that private corporations are far more transparent;
they are more widely held, they are being scrutinised by financial
institutions, the media, the advisers who are advising the investing public
and various other people who are keeping a watch on the movement of
markets, performance of their companies and examining all these things. If
you compare them with our public sector undertakings, the public sector
undertakings have given a poor account of themselves. They are more
monolithic. They are less transparent. Even the Parliament is not able to
adequately control, supervise or even regulate their conduct. Their
efficiency level is Jow. As we know, this morning, there was a discussion
and the hon. Minister. Shri Manohar Joshi was explaining that out of so
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many public sector undertakings, nearly 48 of them are on the sick list,
some are already dying, some are dead and others are on their way to death.
With this kind of record of the public sector, and having examined the
Chairman of the LIC who himself confessed that but for the fact there was
a competition, the LIC would not have pulled up the socks, I think the time
has ¢ome when we must examine all our economic policies de novo. We
must realise that we are going into the 21st century, the age which is rightly
described as the emerging information age. The geographic boundaries
which divide nations are going to recede comparatively. We are going to be
a global player whether we like it or not. Our population is 20 per cent of
the world's population. There is not a single major international market
where our people are not operating already. In this scenario, with
globalisation fast picking up, with multinational corporations losing the racial
or any geographic identity, they becoming global in nature, with the
shareholder, ie. the owner of the company, and the management being
separated, where the chief executives often are not the owners of the
corporations, with this whole new phenomena coming before us, with
democracy getting so deep-rooted in the private sector management, we will
have to take a fresh look as to how are we going to organise our businesses,
our industries, and those sectors which provide services.

Madam, I am not suggesting that while we accept this Bill, while we
support this Bill, while we invite competition, we should give up our hawk
like vigilance. 1 am not suggesting that just because we are getting foreign
direct investment, we give up the vigilance that is required. We, as a
Parliament, will always be watching and looking up to the interests of our
country, the interests of our people and the interests of our investors, and
we shall try and see how we can do this effectively. The only problem that
arises is that this Government does not stand up to any kind of scrutiny,
whether they can have a viable stability because there are 24 partners.
Today, they are in agreement; tomorrow, they may not be, and how are
they going to be able to do this function is not quite clear.

Thirdly, Madam, our policy of protectionism must not dwarf our
productive forces, and if we take these strategic decisions wisely, we will
be able to stand up to world competition, and I am sure, they will not come
in our way. We have already proved our performance in the area of
computer software, diamonds and various other items, like textiles,
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garments. We are able to match the world standards, and we should be able
to do well if we are exposed to world competition.

Madam, Mr. Nilotpal Basu said that there has been, perhaps, no quid
pro quo that we could have bargained with the world powers that when we
allow them into the insurance area we could have bargained and got
something which they could offer. 1 would say this that such gquid pro quo
really does not work. We have seen recently in the WTO that this kind of
measures do not really produce results, and it would be more graceful on
our part to realise what is our exact situation. We have to realise where our
financial standing is today and take those measures which are workable. If
we are inviting foreign participation in some areas, they will set in motion
the centripetal force of investment from the world over. We will be able to
attract investment from everywhere. In the beginning, we may have to
make some sacrifice, and such a sacrifice would be worth its while because
it will usher in a totally new era for this country.

We have to be responsible because half of our population lives below
the poverty line. It is our responsibility to these people that we must buck
up and see that we have a totally new kind of thinking -- and a paradigm
shift, if you will -- in our approach by which we must get out of the
problem. Just by sitting back, closing our doors to the rest of the world, we
are unlkely to be able to solve these problems. |, therefore, feel that if we
are able to get an assurance from this Government that they will not allow
the use of this Bill as a backdoor entry for privatisation of the LIC and the
GIC, and that they will obtain the Attorney-General's opinion as to how we
can tighten up the 26% cap and keep a vigil on the movement of the
ownership of these companies, and that if we make sure that our regulators
are able to do the same kind of a job, which our Reserve Bank does, in
regulating our financial mechanism in ensuring stability of our banking
sector, we will be able to ensure the stability of the insurance sector as well,
in the same way.

With these words, [ support this Bill. 1 request the House also to
support the Bill. I also request the House not to waste too much time on
debate and go ahead so that we get down to business. Thank you.

SHRI C. RAMACHANDRAIAHM (Andhra Pradesh): Thank you, Madam
Deputy Chairman.

THE DEPUTY CHAIRMAN: Can you move to the front? There are
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better mikes there. Please come forward. Come to the seat behind Mr.
Gurudas Das Gupta.

SHRI C. RAMACHANDRAIAH : Madam, neither I want to arrogate
myself with the powers of the Minister, nor shoulder the responsibility to
defend this Bill. But I rise to support the Bill. It is quite paradoxical that this
Bill has been introduced by the Government led by the BJIP which has tried
to scuttle it sometime back. Hon. Pranab was saying that the seats have
changed and the philosophies of the parties are changing. That is not good
in a democracy but, however, the Telugu Desam Party subscribes to the
philosophy of liberalisation and globalisation, and we are supporting it. The
Bill has got two components - creation of a regulatory authority and
enabling amendments to provide for privatisation. Madam, I do not want to
go into the details of the justifications of the Bill. But a lot of apprehension
has been entertained and a lot of debate is taking place. Madam, six years
have elapsed since the submission of the Mathotra Committee Report.
Every party has got its own philosophy whether it is realistic or it is
dogmatic and it is supporting or opposing the Bill according to its own
philosophy. As far as we are concerned, we are very glad that the second
phase of economic reforms is being introduced with more vigour that is the
need of the hour. My request is, do not have half-hearted measures, have
unanimity in your own party and simultaneously do not create confusion
among your allies. The economic reforms, which were introduced by the
Narasimha Rao Government, have not yielded results for the obvious
reasons that they lacked social cause and did not have a human face.
Though this Bill is called a Regulatory Authority Bill, [ think, the
Government is regulating the Bill itself. 1 do not know to what extent this
Bill will regulate the insurance business. In the Statement of Objects and
Reasons it has been stated that it is going to be autonomous, autonomy is
going to be provided to it. But after reading the Bill, I have seen umpteen
instances where the Government has made provisions to interfere with the
administration of the Regulatory Authority. It is true that some of the
Members have said that it will improve the services and when there is a
competition naturally the customers will be benefited and the people will
have a wide coverage of choices with low premium. All these advantages
are to be provided by the private sector. But the greatest advantage is that
for the development of the country, for creating infrastructural facilities, we
will have the long-term funds. This is a particular sector, rather I should
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say one of the few sectors, which can provide long-term funds to the
economy. When | was comparing the total funds in this sector I found that
in Japan it was 1.3 trillion dollars. in South Korea it was 58 billion dollars, ir
Taiwan it was 25 billion dollars and in our country it was only 15 bi”

dollars which is far below for a country of India's size. It indicates tnat
there is vast potential which has to be explored. In the insurance sector, we
collect only 2 per cent of the GDP. Madam, insurance sector is an engine
for the long-term growth. In India it has been a huge stagnant pool
characterised by poor returns due to primitive methods and poor service.
The question of the private sector or the public sector is secondary. The
real problem is whether there is a competition in this field. One of our
gentlemen said, “Can we make the LIC global?” I posed a question: “Do we
need global companies in our country as long as they do not serve the
people?” So, we need institutions which cater to the needs of the people to
their satisfaction. It is not our intention to create global companies. Our
intention is to serve the people in a better way. We all know India's
experience in telecommunications. Madam, unless the Government makes
institutions more autonomous, the experience of telecommunications will
recur. If you want to make it autonomous, make it fully autonomous. Do
not try to keep the power and regulate through other channels. That would
not serve any purpose. That would not help you in achieving the objectives.
Madam, | wanted to give some suggestions and | need some clarifications.
This Bill stipulates that the directions shall be binding on the IRDA only on
questions of policy, other than those relating to technical and administrative
aspects. What does it mean - "policy, other than administrative and technical
aspects?" | have seen a number of instances where the Government has got
the power even in administrative and technical matters. The so-called
autonomy is not being provided fully. 1 think, 1 once heard the Finance
Minister saying that even liberalization has to be regulated. If that is the
answer, i cannot say anything. It has to be clearly stated as to what the
technical and administrative aspects are, and where the IRDA will not
interfere in the administration, or, in the running of an insurance company.

The second aspect is, there is a provision which says, “No insurer
shall directly or indirectly invest outside India the funds of the
policy-holder.” It is a very good thing. There was an apprehension and
furore that the premia that is being collected from the policy-holders may be
diverted or repatriated to other countries, if they allow foreign equity. But,
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are those funds the funds of the policy-holders? Once the premia is
received, it does not belong to the policy -holder, but it belongs, technically,
to the company itself. 1 think there seems to be a lacuna in this. It has to be
rectified.

The next aspect which I would like to touch upon is about foreign
equity or a cap on foreign equity to the tune of 26 per cent. If any Indian
promoter promotes a company with more than 26 per cent of equity, that
26 per cent of the equity he has to divested after ten years. The stipulated
period within which he has to do it is not mentioned. I do not know why it
is silent? The funniest thing is, when the original Bill was circulated - 1 have

. gone through the proceedings of the Standing Committee - it had stipulated
that the Indian promoter has to divest the excess of 26 per cent before the
expiry of six years. Hon. Minister should make a note of it. The Indian
promoter, if he has got more than 26 per cent of the equity in an insurance
company, he has to divest it before the stipulated period of six years. Now,
the revised Bill, which has been introduced, has a provision that it has to be
divested after ten years. Why there is so much change? Why the original Bill
was so poorly drafted, or, what was the intention of the drafters of the
earlier Bill? This is also to be clarified. | have one more apprehension. A
foreign company can have a share of 26 per cent equity. And an Indian
promoter can have 74 per cent, or, a group of promoters can have 74 per
cent of the equity. What will be the case if a foreign promoter has a
participation in the equity of the Indian promoter? So, that will be controlling
more than 26 per cent through an indirect method. This has to be taken note
of. In the definition, it has been said through subsidiaries, through nominees
that if 1 hold equity in a particular company, that company cannot be called
as a nominee. That company need not be called as a subsidiary. So, in such
an eventuality, the very spirit of the Bill -- the cap of 26 per cent foreign
equity -- will be defeated. The Indian promoter after the expiry of ten years
will have to divest the excess of 26 per cent. The intention of the
Government seems to be that the management of the company should be in
Indian hands. So, when there is equal percentage of equity between the
foreign company and the Indian company, it will not serve the purpose.
Obviously, the intention of the Government seems to be that the
management should be in Indian hands. So, if you allow the foreign
company to have the equity up to 26 per cent, and you restrict the Indian
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company, the Indian promoter, also to 26 per cent, the purpose will not be
served, and the objective will not be achieved.

I would like to give one more suggestion. Cooperatives have got a
wide network in the country. Whether it is milk cooperatives or sugar
cooperatives, why can we not consider utillising the infrastructure facilities
of all these sectors to augment the business of insurance so that it can
penetrate very fast? What are the constraints that prevent the cooperative
sector from doing this business? This can also be considered. Then, we
have stipulated certain percentage of business for the rural sector. We have
stipulated a fine for violating the provisions of the Bill. With all our peculiar
conditions, with a major percentage of the population, living below the
poverty line, will it be possible to achieve those targets by the companies? In
such eventuality, should they not be liable to pay the penalty if they do not
achieve those targets? So, this aspect has also to be taken into
consideration. But since it is in tune with globalisation, the country needs
funds in the infrastructure sector, that too, long-term funds. It is going to
send a very good message to the world also. 1t should have been possible
jong time back; otherwise, the spirit of liberalisation would have been
eroded. [ am very happy that the Bill is going to be passed. It will send a
very good message to the countries that we are determined to go ahead with
it.

THE DEPUTY CHAIRMAN: Dr. Selvie Das is not feeling well. She
asked me if I could permit her for five minutes. So, I will call her. But Dr.
Das, you have got only five minutes.

DR. (MS.) P. SELVIE DAS (Nominated) : Madam Deputy Chairman,
I thank you for the opportunity you have given me to speak on this Bill.
Madam, 1 do not know whether I support the Insurance Regulatory and
Development Authority Bill or not. Mine is a big “Yes” and a small “No”.
Well, Madam, when one is thinking in terms of growing and developing
constantly, one has to do planning and evaluation, looking into the execution
of any system that we are in. The title of the Bill tself is “Regulatory and the
Development Authority Bill”. A lot of thinking and planning would have
gone in, even to bring that title, the history of the insurance sector would
have been looked into. Madam, according to the1938 Act, the insurance
sector was in private hands. Later on, in 1956, the Life Insurance
Corporation was nationalized, and, in 1972, the ‘General Insurance
Corporation was nationalized because the private concerns were not
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delivering the goods to the people. Our main concern is whether our people
are being benefited or not. So, these companies had been nationalized. All
our experience is that there is not much of orientation to our customers, as
far as this insurance is concerned. Even the people who are employed in the
Government have group insurance, general insurance, life insurance, but
they are not at all familiar with these things. This needs a lot of customer
orientation. That might have been taken into consideration when the
Government have thought of bringing this Bill. Secondly, there are not a
large number of products that have come through, as we see in other
countries. After 1956, when the L.1.C. was nationalized, and in 1972, when
the G.I.C. was nationalized, it has been found that these industries have
diminished very badly, as far as their role is concerned. Secondly, there has
been a big monopoly. Whenever there is a monopoly, only a group of people
will be holding the whole industry. Well, I am not talking about banks today,
but I am taking the banks as an example. If a group of people have started a
bank, it is only the people of that particular region, who have been holding
positions in the bank, and even the customers have been mostly from that
region. Such a thing had happened even in the insurance industry. So, in
order to break that monopoly, this Bill has been brought in. When we do not
have monopoly, naturally, there is more competition; a large number of
people will be competing, either foreigners, or even countries, and we all

know that when there is competition, efficiency increases. Madam, one of
our hon. Members made a statement. Well, we are not paralysed, as far as
the insutrance industry is concerned. We may not be completely paralysed.
But I feel we are getting nearer to getting paralysed. If you think in terms of
the upper class - 1 mean, the economically upper class - and the middle
class (economically), they may be aware of it. If you think in terms of the
under-privileged people, people who are below the poverty line, they are not
at all aware of it. So, if you bring in a large number of companies in the
insurance sector, the people from these companies will be going to the rural
areas and a large number of customers will be covered. Of course, when |
went through the Bill, 1 find the Government have thought about the
insurance sector's “Super Cop”. They have used this terminology. It may
be a statutory body. It works out all the methodology and everything that is
needed. They are trying to give autonomy. Madam, I am happy, if
autonomy is given to any system or any institution. From my own
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experience, any institution -- even in the educational set-up -- to which
autonomy is given, and they have always done much better than the
institutions which have been controlled by a lot of red-tapism by
Government or any other set-up. Of course, total autonomy should not be
given even to statutory bodies. As our friend said, there should be some
amount of control of the Government of India on the autonomy that is
given. Otherwise, a lot of anomalies will come in.

Another thing | want to point out is that I have been hearing words, of
course, outside the House: "Are we going to sell our country to foreigners?"

No citizen and no government belonging to this country would like to sell
the country or any of our things to other people. Nor are we interested in
getting others. But | also get a doubt. When foreigners are coming with a
big capital, high technology and modern methodology, will our private
concerns be able to cope up with them? That is one of the concerns that |
have because even our employers will be attracted a lot by those foreigners
because they will get $500 as daily allowance. Will our people be able to
cope up with the foreign market? | am trying to think of one thing. By our
bringing in foreign firms, will our private concerns be able to cope up with
them? Suppose we think that we are not going to allow foreign market,
foreign traders. All over the world, people are thinking in terms of a global
market. Why should we alone in India sit back and think that we are very
comfortable with our insurance policy? As one of our friends has said, we
have covered 7 per cent in the LIC and 1 per cent in the GIC. Are we happy
with that? Should we leave it like that? We have to think in terms of a
global market without losing our own status. Here, I want to say one thing
about liberalisation. When the liberalisation policy was brought a few years -
back, most of us were happy because we thought that it was going to really
boost up our national economy. But, now, when we sit and think of how it
has boosted up our national economy, we feel that our economy has gone
down a lot after that time.

Madam, I can give you one example. I am coming from a place, called,
"Kolar Gold Fields" in the Kolar district of Karnataka. The Kolar Gold Fields
was earlier owned by John Tailor & Co. The royalty they paid to the
Government was very less, but what they have taken back was very large.
This has to be really worked out by our Government; our hon. Minister for
Finance. How much are we going to get? Of course, we have talked about
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bringing down the equity to 26 per cent after ten years. All these things they
have worked out. But, still, I really feel that when they come with a big
capital like multinational companies, their profits and their yields will be
much more than the yield that our own people will get. So, this is my
another concern.

Another thing is that when there is a lot of competitive spirit, when
there is no monopoly, when foreigners come, when we compete in a big
way and when there is no nationalisation, there will be a lot of dedication. 1
feel that there will be a lot of hard work. Take some of our private concerns
or our own Government set-up in some places, in some sectors. Take even
our officials. The amount of dedication that they have, the amount of hard
work that they have, the spirit of owning, that "this is mine" leads to
efficiency. The sense of security that we get in our Government and
national institutions overshadows our efficiency. This way, when there is an
open market, when everybody competes, everybody will become alert and
there will be more sense of responsibility. Actually, we should not be going
with any negative attitude while dealing with this Bill. Well, we will get more
expertise and high technology. When foreigners are doing this, do you think
our Indiang are going to keep quiet? They will automatically learn and bring
in high technology. They will bring in modern methodology and equipment
to work with. When | learnt that this involves a business of Rs.400 billion,
and when it has become so much shallow, I all the more feel that it is the
responsibility of the Government to see that we bring in the change and see
that we bring in more money for our national growth and development.

Now, [ would touch upon a small thing. Kindly give me a few more
minutes.

THE DEPUTY CHAIRMAN: | gave you five minutes.

DR. (MS.) P. SELVIE DAS: Madam, | do not belong to any group. 1
am a nominated Member. | will just take two minutes more and sit down.
Madam, unemployment is going to be a big problem. When we bring in
high-technology and modernisation and liberalisation, naturally, there will be
unemployment. Moreover, this move has not encouraged the
under-privileged, the Scheduled Castes and Scheduled Tribes and minorities.
I want this to be noted by the hon. Minister. Kindly tell me how many
multi-national companies have taken in the Scheduled Caste and Scheduled
Tribe people? How many big posts have been given to them? They have
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definitely not been given any post. Therefore, I humbly request you very
humbly to please include us. Otherwise, we will be completely thrown out.
Thank you for giving me this opportunity.

THE DEPUTY CHAIRMAN: In any case, you have got the
opportunity. | upgraded you from a very long list of speakers to this
position. ’

SHRI GURUDAS DAS GUPTA: Madam, | rise to oppose this Bill lock,
stock and barrel. Let me, at the outset, state that the line of development and
the line of resource mobilisation that the Governments, one after another,
have adopted, has not yielded the desired resulis. Liberalisation had set in
1994, under the able leadership of Dr. Manmohan Singh. We are given to
understand that if the secondary market is liberalised, if the foreign investers
are allowed to participate in the secondary market, there will be a
tremendous inflow of foreign funds. In order to cater to the needs of the
foreign banks, the Government had taken the position of being soft on
foreign banks. This was all done to invite foreign capital, which, they
believed, can play a crucial role in the economic development of the
country. Nearly a decade has passed since the day liberalisation had set in.
Wooing foreign funds had been one of the noble missions of the successive
Governments that the country had.

The time has come to take stock of the situation and find out as to
what extent the liberalisation that is meant for has yielded the result. Shri
Yashwant Sinhaji, the present Finance Minister has been eloquent in
describing that the country, if not flooded, will be having enough inflow of
foreign funds. 1 had the privilege of listening to a iormer Finance Minister.
While delivering his speech, he has taken a middle role, neither the policy is
a policy of doom, nor is the policy a policy of flooding the country with
foreign funds. He was really wide off the mark. The question that has to be
answered really is : How is India going to be benefited by liberalising the
insurance sector? That is the prime question.. } do not stand here to discuss
the interests of the employees. I stand here to raise the wsue of the national
interest.. How is the country going to be benefited? Whet are the economic
fundamentals that justify the opening up of the insurance sector? Till now, |
have not found out a single important economic fundamental that can justify
the opening up of the insurance sector. Then, 1 have an apprehension that
the Government is not guided by economic considerations. The decision to
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open up the insurance sector is a political decision arising out of a
commitment that the Government has made somewhere. It is not n a
distant past that ‘our Finance Minister, while participating in a luncheon
meeting in Washington has given a blanket assurance that within three days
of the convening of the Partiament session, this Bill is going to be passed. I
do not know if the assurance was given in Washington or to Washington,
whether it was a presentation made in Washing *on or a commitment made
to the Government of the United States. Madam, the point is, what is the
economic justification for opening up of the insurance sector? Do they
believe that there will be enough inflow of foreign funds? If they believe that
there is going to be an enough inflow of foreign funds to cater to the needs
of India, where from are they expecting the sources?

Secondly, if they believe that by opening up of the insurance sector, it
will lead to inviting of modernised technology, let us know, what is the
technology fleeded for the insurance business. What is that technology
needed? If the Government believes that competition will lead to
diversification of products, will help the common policy-holders, let us
know, what is the justification? Madam, I believe that the country will not
gain, rather it will lose.

My friend -was speaking of foreign investment. Let me begin from the
point where he had left.

THE DEPUTY CHAIRMAN : Which friend?
SHRI GURUDAS DAS GUPTA ~Mr. Basu.
THE DEPUTY CHAIRMAN : There are many friends here.

SHRI GURUDAS DAS GUPTA : No, Madam. 1 would like to make
this point very clear. Our friends are not able to make out their position
public. That is my point. We have our friends on this side as well as on that
side. But our friends are not able to speak out. It is not a Left case that we
are pleading. Neither is the Communist case that we are pleading for. It is a
national case that we are pleading for. We have friends in both the principal
parties, who seek to combine to pass this Bill It is the party whip that
stands in their way of speaking the truth. (/nterruption).

si Y .oq At (Foics): "Ag-dd ot O T 0 B 8
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SHRI GURUDAS DAS GUPTA: Madam, the point is, the pattern of
international investment. ... (Interruption).

MISS SAROJ KHAPARDE: Did you get his point?

SHRI GURUDAS DAS GUPTA: Generally, | do not listen to him;
generally, 1 look at you.

SHRI MD. SALIM: It is all about marriage.

STHUAfd - He said "fai-dd Tof @) @@ e & 1
The question is, who is the 'mian', who is the 'beevi'?

SHRI MD. SALIM: It is a marriage of convenience,

SHRI NILOTPAL BASU: Let us not probe into that question.

SHRI GURUDAS DAS GUPTA: But how long does the divorce wait? |
do not know.

Madam, the point is, it is a truth that the two principal parties of the
country have combined to pass a Bill which, in my opinion, is against the
interests of the nation. Why do | say so? Madam, before [ go into that
question, let me begin from where he had ended  the International
investment pattern. Very little is left in the International market which India
can expect to invite or to get; very little! Let me give the figures. The total
foreign investment in the world, widespread, was 350 billion dollars. What
is the nature of the investment? The nature of the investment is, most of the
foreign capital today flows into the secondary market of the world. It looks
for high-yielding, short-term, investments. Most of the world capital is
looking for high returns in short-term investments and in India also, it is the
same. In India also, you will find the same pattern. Madam, according to the
latest report of the Reserve Bank, the total stock of foreign funds in this
country is about 10 billien doliars. Out of that, seven billion is invested in the
secondary market; three billion was in the productive sector, the same as
the world pattern. The money that had come in was looking for high returns
in the secondary market. Seventy per cent of the foreign money that came
to India was invested in the stock market, and three billon was i the
productive sector. May | point out, Madam-and will the Minister of Finance
kindly corroborate it-that out of the three billion which was invested in the
productive sector, one billion has gone out of the country? Instead of
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liberalisation being able to augment our foreign exchange reserves, despite
the country taking to liberalisation, unguarded liberalisation, despite that,
there has not been any inflow, there has only been an outflow; and the
outflow has been not from the secondary market but has been from the
productive sector! Therefore, Madam, the point is, there is not likely to be
inflow of foreign funds to the expected level. Even if there is an inflow of
foreign funds, that will find its way into the stock market, not for
infrastructure, to oblige our eloquent Finance Minister, to oblige the
Congress party which had been looking for a joint venture in the sphere of
liberalisation. They are not going to oblige you. Even if foreign funds come,
they will find their way into the stock makret, the secondary market, to the
real estate business. Even if money comes through this route, that money
will be used for high-yielding, short-term, investments. And what are the
sectors? The sectors are stock market, real estate.

Thirdly, Madam, let me warn Mr. Rahul Bajaj, the representative of the
Indian capitalists. If there is enough funds left with the foreign insurance
companies, that money will be utilised to take over the profitable Indian
companies. Therefore, let them not live in glee. There is an extending danger
of takeover of Indian firms, if the foreign firms, insurance firms, are
allowed to come. Why? What is the Government's mandate? The
Government's mandate is, 50 per cent of the investible funds will have to be
utilised in government securities and government-approved securities, which
means 50 per cent of the investible funds will be allowed to be invested by
the foreign insurance companies, according to their own sweet will Where
wilt this money go? Let me know. If the Finance Minister believes that this
investible fund that can.be generated by the foreign insurance companies,
will flow into the infrastructure, he is living in a fool's paradise. If he
believes that it will become a scurce of finance for development, he is living
in a fool's paradise. He cannot have control over the flow of funds beyond
the mandatory limit. He cannot control beyond fifty per cent even through a
regulatory agency which he believes he can do. He cannot do it. T: speak
of market mechanism and liberalisation on the one hand, and to speak of
backdoor regulations through the regulatory system on the oti.cr hand, is
complete nonsense. Nowhere in the world, a regulatory system has been
able to discipline and control the insurance companies, not even in the
paradise of the free economy. Therefore, Madam, my first point is-that this
country is going to lose We will not gain. How shall we lose?
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SHRI SANGH PRIYA GAUTAM: Madam, the hon: Member has used
the word nonsense. I would like to know ‘whether it is parliamentary or
unparliamentary .

SHRI GURUDAS DAS GUPTA: 1 did not mean anybody. I have
referred to a policy. The second important point is that the hon. Minister
was referring to the high technology, new technology. What technology i
needed in the nsurance sector? [t is the computer technology that is needed,
the high - tech computer technology. Do we have that technology? If we
do not have the technology, we can purchase outright from the International
market. Thirdly, if we cannot purchase, we can hire it. There is no need to
liberalise the insurance sector to get the computer technology that is only
needed for the insurance sector. Therefore, the country is not going to
derive any benefit by the induction of foreign insurance companies so far as
technology is concerned.

[THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE) In the Chair]

Fourthly, the hon. Minister has referred to the new products. What is
the new products which would be supplied by the foreign insurance
companies? What is that? I believe there will be new products. But whom
are they going to serve?

They are going to serve the elitist business class; they are going to
serve the high profile rich clientele of the country. It is quite possible that
we give products for a limited few. What about the common citizens? What
about the middle class? What about the lower middle class? What about the
urban poor? So far as this section is concerned, the foreign insurance
company will be nowhere near our programme, Why? They do not have the
elaborate infrastructure to be able to go to the rural areas. They will be
having limited infrastructure and with limited infrastructure, they will only
seek to cater to the needs of the high-salaried urban population. They will
try to corner the urban business and by doing so, they will be able to take a
big slice out of the investible funds that the nationalised insurance sector has
generated. Therefore, there is going to be diversion of funds, and they will
take care of the elitist section of the clientele in the same way in which
foreign banks are doing. ! only take pity on those who believe that because
of the foreign banks, there has been an improvement in the banking sector. |
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take pity on them. What new service are they rendering? The Grindlays, the
Standard Chartered, the American Express, these banks are rendering a
highly selective banking service to the neo-rich of the society. Is that what
India needs today? Is that the way in which their policy is directed at?
Similarly, the foreign insurance companies will cater to the needs of the
neo-rich, high profile clientele of the country. Ninety per cent of the Indian
population and the Indian society is not going to be benefited by the
induction of foreign companies. The question that remains to be seen is of
penetration. It is a unique phrase "penetration”. How do we penetrate deep
into the Indian society to expand the insurance business? That has nothing
to do with the purchasing power. Jaswant Singhji believes in penetration,
without taking into account India's declining domestic saving rate. It is not
stagnating, my dear Basu; there has been a decline. There has been a decline
in the national saving rate, there has been a decline in the household saving
rate. Please do believe that India is a country where the largest volume of
the poor people of the world lives today. Please believe that India is a
country where the largest volume of illiterate people lives. Without looking
into the social and economic background of the Indian society, you believe
in artificial penetration. If there has to be a larger penetration, then there has
also to be an improvement in income of the people who can be your
potential policy-holders; there has to be an increase in the income, an
increase in employment, an increase in the purchasing power of the people.
Without there being an increase in the economic variables, there is not likely
to be much more enchanced penetration of insurance business. Madam, just
look at the electronic business. It was all booming. The electronic business
was all booming. Only the day before yesterday, there was a report that
there is a glut. There is no man to purchase; there is no potential buyer to
purchase a colour television because all those who have money, have
already purchased it. There is a glut. Similarly, the penetration of the
insurance business depends upon the extent to which you can enable the
peopie to increase their purchasing power, their income and employment.
Madam. can I give an example? We were celebrating the anniversay of the
gas disaster in Bhopal Even today, you have not been able to discipiine the
Union Carbide! Even today, you have not been able to discipline them. And
our Minister believes that he can discipline the foreign insurers! It will have
the same fate as you had in Bhopal. You will not be able to discipline them.
The Indian social system, the Indian political system and the nodal agency
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that you seem to set up will be completely incapable to discipline the foreign
insurance companies. Bhopal, you could not take care of, the Congress
Government could not take care of, the BJP Government could not take
care of, and it is a shame that the United Front Government also could not
take care of. This is the inadequacy arising out of our peculiar economic
situation. We cannot be hard on them. Therefore, the questions is, if you
want to increase the penetration, there has to be an economic change.

Madam, in Bhopal, 3000 people died. Only 18 persons had a policy.
Why is it so? Is it because the agents did not approach them for having a
policy? Is it because the workers of the Bhopal Gas Factory did not have
the money to purchase a policy? They did not have the money! Therefore,
to have a better penetration, there is need for a social and economic change
with regard to the purchasing power of the people. Without that, even if
there is a penetration, it is going to be insignificant and nominal. There is not
likely to be augmentation or mobilisation of funds for the development of the
country. Madam, the question is: How are you going to lose? How is the
country going to lose? The country is going to lose in this way. Before
coming to the specific point that the country is losing, let me tell you that
despite the liberalised economic policy that the Government is pursuing, the
economic recession of the country goes unabated. The recession is going
unabated. Therefore, 1 call to question the credibility of the economic policy
that has been pursued. The latest report of the RBI says, 'deceleration in
industrial production witnessed from 1996-97 deepened during 1998-99
with industrial production showing as low as never before, that is, four per
cent'. There is a contraction in manufacturing growth. There is a decline in
power generation and there is a decline of 2 per cent in the much glorified
service sector. There is a decline in the rate of saving, coinciding with a
decline in the rate of investment. This is the position of the country.
Therefore, the question is this. If the insurance sector is opened up, then,
can this crisis be mitigated, or, is this crisis going to be accentuated? 1 say
that it is going to be accentuated. Why? The Life Insurance Corporation has
built up a Life Fund of One Lakh and Twenty Seven Thousand crores,
which my friend, Mr. Basu, was referring to. Around 80 - 84 per cent of
the surplus fund generated by the insurance business finances the
Government schemes, its investment in Government securities, Government
bonds and Government approved securities. What does it mean? This 84 per
cent represents a huge national saving. Around 80 -84 per cent of this
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saving goes into the productive channel through investment in Governmer
securities and approved securities. Therefore, it is utilised for the eccnom.
development of the country. On the other hand, you take general insurance.
General Insurance is like Life Fund. They have an investible surplus of Rs.
5000 crores each year. That also finds its place in the economic and social
development of the country through its investment in the Government
funds. Now, the point is-this is a crucial point-that it is not growing
according to the mandate of the law. The mandate of the law presupposes
only investment of 50 per cent. But, since it is nationalised, the Government
can ask these nationalised institutions to invest this fund in a direct way.
The same cannot be done in case of private insurance companies. They are
only mandated to invest 50 per cent. What does it mean? The private
insurance companies will be investing 50 per cent of their sum in
high-yielding short-term securitics and make money. At the same time, our
public sector will be mandated to utilize 84 per cent of the investible sum in
low-yielding government securities, which is financing our development. Is
this the level-playing-ground we conceive of the private sector and the
public sector in the coming years? How to solve this anachronism? It should
solve the anachronism by amending the Bill and make a provision, not by
giving expression to its past desire to satisfy their Congress friends. My
Congress friends were clamouring that a substantial part of the investible
sum should be invested in the productive sector. They were asking for an
amendment. Our hon. Finance Minister took the opportunity to assure them.
And his assurance was considered to be holy. His assurance was considered
to be holy and acting on the basis of assurance, my friends on the other side
have withdrawn their amendment to the great peril of the country. How is
the assurance going to be implemented? The assurance of the Minister has
no value. If he defaults, we can only take it up in the Committee on
Assurances. We can only produce a report. If he defaults in the
implementing of the assurance, you cannot go to a court of law, you cannot
haul him up; you cannot compel him . Therefore, my friends, you have all
been cheated, grossly cheated by the assurance...(Interruptions). 1 do
believe their heart is with me, their soul is with me. But they cannot speak
with me because of their party line. I believe there are many on this side of
the House.

AN HON. MEMBER: Why do you embarrass them?
SHRI GURUDAS DAS GUPTA: | am not embarrassing them. 1 am
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only speaking that which they were supposed to say in this House. I am
only speaking for them. I am speaking for many of them. I am not
representing only the Left, nor the Third Front parties. I represent both of
them because you have been silent.

Many of them have been caused to be silent by the party mandate.
Anyway, that is not the issue. That is for them to take up in their respective
party fora. Madam, the point is this. How is the anachronism going to be
sorted out? The anachronism can be sorted out in two ways. Either the
Government should agree to include in the body of the law a provision that
75% of the investible funds to be generated by the insurance companies,
general and life, should be invested in Government securities for the
development of infrastructure, the development of water management, the
development of irrigation, the eradication of poverty and creation of
employment in the country. Let it be part of the law, not a solemn
declaration of a great Finance Minister of the country. No, let it be a part of
the law. What is the harm? You believe that funds from outside will come to
finance the infrastructure. You believe that funds will be coming to finance
the infrastructure. If you do believe it, make it a part of the law. Let there be
freedom for 25% equity. Why shouldn't there be freedom for 50%? The
Regulatory Authority will be able to divert the investible funds in the guided
direction. There may be fools to believe that. But there are, at least, some
people who can understand the fallacy of your argument. It cannot be done
like that. On the one side, you have to speak of market consumption and, on
the other, you have to satisfy the critics by saying that you would regulate.
It is not possible. Market will have its own forces. Market will have its own
laws. Market will have its own friends. The foreign money, which is
flowing into the country, if at all there is any flow, will automatically be
diverted into a direction where it can earn high profits. You cannot regulate
them. If you regulate them, they will take the clandestine route. If you
regulate them, there will be an outflow of foreign funds. We know the role
of foreign funds in the world today. It is impossible to control them.
Madam, the point is this. Has the Regulatory Authority been able to control
these foreign companies even in America? He had been referring to one
report. Let me refer to many other reports. There has been the latest
committee set up by the House of Representatives and that committee
mentioned about the relationship between the regulatory agency-and the
behaviour of the insurance companies. That committee has made a mention
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about this issue. That committee says, "This Committee on Oversight and
Investigation.” Please note the words. "There are solvency regulations, stiff
regulatory mechanisms. Yet the multipie insolvencies show how a big chunk
of the insurance industry could become an irresistible target of the financial
knaves and buccaneers.” What a categorical denunciation by a group of
American Parliamentarians! They say that regulatory authorities are not
wanted. It is not wanted. The President of America, Mr. Clinton, cannot
have his administration to regulate the insurance companies. Am | to believe
the present Prime Minister, the Foreign Minister and the Finance Minister
are that powerful to be able to discipline them? Madam, that is not the only
issue. There are other issues. He had mentioned about SIGMaA, the Swiss
Reassurance Company. | quote from another report. What does it say? It
mentions about the deviation in the behaviour of insurance companies. Just
mark the words. 1 am referring to the deviations. "Such deviations from
standard practice is almost a routine affair.": But can more indictment be
there? Such deviations from standard practice is’ a routine affair. Even after
the failure of the regulatory agencies in many of the western countries, does
India believe that the concept of regulatory agency is going to discipline
them? Is it possible? I should not join words with my friend, but too much
he is expecting. To be modest to him, | believe too much he is expecting
and too much of confidence he is displaying, only to be rebuffed by lessons
of history, not in a very distant future. Madam, what happened to the
leading insurance company of America, - Prudential.

THE VICE CHAIRMAN (MISS SAROJ KHAPERDE) : Mr. Das
Gupta, your party has been allotted 12 minutes.

SHRI MD. SALIM: There are many parties.. (Interruptions)
SHRI GURUDAS DAS GUPTA : Madam, [ seek your indulgence.

THE VICE-CHAIRMAN (MISS SAROJ KHAPERDE): Mr. Das Gupta,
how much more time would you like to take?

SHRI GURUDAS DAS GUPTA : Madam, | also seek the indulgence of
the Finance Minister because he should get his confusion
cleared... (Interruptions).

THE VICE-CHAIRMAN (MISS SAROJ KHAPERDE): Do you think he
has any confusion in his mind? He is a very...
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SHRI GURUDAS DAS GUPTA :Still, madam....

THE VICE-CHAIRMAN (MISS SAROS KHAPERDE): { don't think so.
He does not look like a confused Minister, Mr. Das Gupta.

SHRI GURUDAS DAS GUPTA ‘Little later, 1 will show you how
confused he is, not now; at the end, 1 will show you. (Interruptions).

Madam, the point is..

SHRI YASHWANT SINHA: Madam. in trying to clear my confusion,
he should not get confused.

THE VICE-CHAIRMAN (MISS SAROJ KHAPERDE): That is true.

SHRI GURUDAS DAS GUPTA : Madam, even my worst enemies say
that 1 am a confused person. They can object 1o my views, but | always
have my views clear. (Interruptions). Madam, the company in question is
Prudential Company. It had to pay a fine of 35 billion only two years back.
Why? Because their selling agents had abused their rights, had cheated the
customers. 1 am speaking not only of United States. What has happened in
Japan, another paradise of market economy? Only recently, the two leading
companies of Japan have been found to be insolvent. They are the Nisan
Mutual Fund and the 'Japan Mutual Life'. One collapsed and the other turned
insolvent. There are some more instances but [ should not take your time.
In America, out of 3500 insurance companies, most of whom were
incurring losses, 272 turned insolvent. Who are going to bear the brunt of
this insolvency? Thespoor customers. It is neither the Finance Minister nor
the Members of Parliament. If the insurance companies turn insolvent, who
are hit the most? The common policy-holders. Therefore, madam, the
question is whether any money is coming. If at all some money comes, it
will be directed to the stock market. It will be directed to making high
profit, in real terms. If at ail money comes, it will be used with the mala
fide intention to take over the Indian industry because even the Tatas are
only pigmies, According to international standard, it is only a pigmie.
Therefore, no money is like to come. If at all some money comes, it will go
into the productive sector. The money will not be there to oblige our
Finance Minister, who wants to finance our infrastructure sector. Secondly,
there is no need for hi-tech because you can easily acquire it. There is no
possibility of new product that will cater to the needs of the common
people. And there is not likel to be any appreciable improvement in
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penetration because the problem of our country is the problem of low
income and problem of poverty. Madam, then, the question that I have
raised before you is this. There is likely to be diversion of funds. We are
spending less then one per cent of the GDP on social security which is the
lowest in the world, and whatever remains in the country as a social
security or a social support comes from the insurance companies. This
social obligation of the msurance companies will get completely diluted
because of the competition, because of the level playing field. If they have
to move according to a social commitment, they will have to nvest in low
yielding Government security and be at a disadvantageous position because
the private sector will be utilizing 50 per cent of their investible fund in the
high yielding short term deposits. Therefore, there will be a diversion.
Therefore, the Indian public sector will be at a disadvantage or there will be
a diversion. In both the cases, the country is going to lose. Madam, who is
going to lose? The country will lose. What are the examples? The country
will lose because there will be less cross-subsidization. Does the Finance
Minister know that fifty lakh people who are below the poverty line enjoy
insurance support on the basis of subsidized insurance because those
insurance policies are cross-subsidized? Fifty lakh people enjoy the benefit
of subsidized insurance. In the case of death, they get Rs. 5,000 and in the
case of an accidental death, they get Rs. 25,000. They are paying subsidized
premium. How can the LIC do it? They can do it because a part of the
profit that the LIC is able to gather from other sectors is diverted to the
social sector. Because of the opening up of the insurance sector, it is
apprehended, they will lose a substantial part of the profit. The private
insurance companies will take over the high profit urban business in a
manipulated way. As a resuft, their investible surplus will get reduced and
because of the reduction in investible surplus the development in the country
will get reduced. As a result of the fall in profit, they will not be in a position
to cross subsidize the insurance schemes for the common people. Madam,
nearly five crore people enjoy the benefit of different types of products that
the GIC has been able to develop. What are those products? Those products
are cattle insurance, live stock insurance, poultry insurance, janta personal
accident insurance, gramin personal accident insurance, etc. This kind of
social support is given to the common people because of cross
subsidization. Madam, fifty lakh people are benefited because of subsidized
insurance schemes. :
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THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE): Mr. Gupta,
please look at the watch. You have already taken forty minutes.

SHRI GURUDAS DAS GUPTA: Madam, [ will take five or six minutes
more.

Therefore, these people are going to be affected because LIC and GIC
would lose profit. They will lose business. Their investible fund will get
reduced. Their capacity to cross subsidization will get reduced. As a result,
the common people who enjoy some sort of social support which the
Government fails to give them because they are spending so little on social
sector, will be affected. Will the Government take this nto consideration?
Do you believe that an American firm will be investng money for ¢ross
subsidization? Can you compel them? You cannot compel them. They will
rather pay a fine. Instead of going in for social services, they will rather pay
a fine. They are not coming to India for social service. They are coming to
India to make profit. Therefore, it is a high yielding social sector for them.
The low yielding social sector will be closed to them. They cannot afford to
go into the low yielding sector. On the other hand, they will capture the
urban business. The nationalised sector will lose; investment funds will
reduce, and the capacity to cross-subsidise will get reduced. Madam,
competition will lead to improvement in quality. I agree that it is so in some
cases, but not in all cases. Competition may also lead to elimination.
Competition may also lead to monopoly growth. An American company,
having tesources of 135 billion dollars - that is the capital base - can
undercut the Indian competition; it can afford to absorb the shock of loss
for some time, till some of the Indian companies are wiped out, and then
taking advantage of the monopoly position, they can fleece and they can loot
the naive Indian policy holders. What is the guarantee? How can we stop
them? The market forces would lead to elimination. How can the regulatory
system be allowed to go against the market forces? Madam, there is no
statutory provision that gives the regulatory power, the authority, when the
private players are there in the market.

~ THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE): Will you please
conclude now? ‘

SHRI GURUDAS DAS GUPTA: Yes. Madam, I am not repeating any
of my points.
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THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE): You are not
repeating the points. But there is the time constraint also. The other
Members also must speak on it.

SHRI GURUDAS DAS GUPTA: The House must be enlightened about
this. The point is that there is no mandatory provision...

THE VICE-CHAIRMAN (MISS SARQOJ KHAPARDE): Whom are you
enlightening? Is it the Finance Minister? He has already... (Interruptions)

.SHRI GURUDAS DAS GUPTA: I am speaking to my nation. I am in
this national forum not to speak to the representative of the Government,
but | am speaking to my nation. I am speaking to my countrymen. [ don't
believe that the Finance Minister will have the last word today. Even the two
parties combined together cannot turn the face of history. I am speaking to
my countrymen, as a representative. Therefore, the point is, there is no
statutory authority that can give power to the Regulatory Authority to
enforce the conditions which | am saying. Madam, they ar¢ speaking of
China. In China, opening up of insurance has been done only in Shanghai. In
another case, opening up of insurance has been done in a small province
adjoining Hong Kong. Therefore, Madam, [ believe that there is no
economic ground that can justify the opening up of this sector. It is a
political decision. It is because of political pressure. The International
insurance companies need a market. The European market has almost
saturated. Where is the market? They can have the market in China. They
can have the market in India. But it is not easy for them to enter China. The
Chinese Government is not going to oblige them to expand their market
there. And they have found an obliging Government in
India...(Interruptions) Yes, successive Governments, Therefore, the point
is, it is only at the pressure of the World Bank, at the pressure of the
transnational companies, that the Government is taking this suicidal step of
opening up this insurance sector.

Madam, lastly, I appeal to the Government to think over it. What is the
need for hurrying up? My last point 15, I would like to know from ‘the
Government as to where the need to hurry up is. Why cannot the decision
wait for two more months? What is the need to hurry up? Let them wait for
two more months. Let a committee be constituted. Let us go into it in detail.
Let us consolidate the public opinion. Let us know the opinion of the
experts, many of whom have openly stated against your great Mr.
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Raghavachari, the man whom vou have foisted as the Regulatory Authority.
Many people have objected to it. They are not Communists by any account.
Therefore, we should know ... (/nterruptions)

SHRI YASHWANT SINHA: Mr. R.ghavachari is not a Member of this
House... (Interruptions)

SHRI GURUDAS DAS GUPTA: So what? He had been campaigning
even before this Bill was passed...(Interruptions)

SHRI YASHWANT SINHA: Why bring an official into
it?(Interruptions) We will discuss this thing. You can appeal to me. | am
here to answer your charges. But why bring in an official... (Interruptions)

SHRi T.N. CHATURVEDI(Uttar Pradesh) : You can say, 'the
Chairman'.
SHRI YASHWANT SINHA: Okay. | say, 'the Chairman'. | accept your

suggestion. I accept my good friend's suggestion. But, Madam, | should say
that this House has not yet passed this Bill

SHRI GURUDAS DAS GUPTA : Till now, the insurance business is
the monopoly of the LIC and the GIC. The House should not be taken for
granted. There should not be any presupposition. Why should a person,
who is a salaried employee of the Government, go on campaigning and
saying that it should be opened up?

SHRI T. N. CHATURVEDI : Madam, | am sorry. Mr. Gurudas Das
Gupta, after all, there are always academic discussions. People do want to
know about these things. What is wrong in it?

SHRI GURUDAS DAS GUPTA : Why should he do it? You have
economists in your party. Your party, 1 am told, is not very poor in intellect.
You have intellectuals.

SHRI T. N. CHATURVEDI: I don't think you have the yardstick to
judge the intellect of others. But the only point is that, in academic
discussions, you do talk about these things. Why should you...

THE VICE-CHATRMAN (MISS SAROJ KHAPARDE) : Mr. Das
Gupta, will you please conclude now? It is high time you concluded because
I have to give the floor to other Members also.
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SHRI GURUDAS DAS GUPTA : | am only saying, why should a
person, who occupies the exalted office of the Chairman of the regulatory
authority, should go abowy campaigning throughout the country that it
should be opened up, before Parliament has passed the Bill? Should the
Parliament be taken for a ride? Till now, it is not opened up. I take serious
exception to this, Lastly, Madam....

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE) : How many
times you will say lastly, lastly and lastly?

SHRI GURUDAS DAS GUPTA: It is a huge Bill, Madam.

THE VICE-CHAIRMAN (MISS SAROJ KHAPARDE) :That is why 1
have given you so much time.

SHRI GURUDAS DAS GUPTA: I will take just one more minute,
Madam. On page 47 of the Bill, it is mentioned where the money can be
invested. It is categorically said that no insurer shall invesi or keep invested
any part of his control fund otherwise than in any of the following approved
securities:

(D Approved securities;

(i) Securities of or guaranteed as to principal and interest by
the Government of the United Kingdom. This is a part of the law. How can
the hon. Finance Minister say that this part of the law was in vogue for a
limited period? Where is it there in the law? Madam, this, after all, is a
sovereign country, despite_the WTO. A sovereign country's Bill <hould
indicate that it should be invested in U.K.! I believe it has been a slip. 1
believe it is a slip. Only the earlier Bill was copied by somebody. Madam, 1
say, nowhere in the Bill it is said that this particular portion is valid for six .
years. This must be amended and the Government should have -z wisd6m
to come to the House with its own amendments. If, instead of coming to
the House with its own amendmends, it says that it was in vc i€ for six
years, | would only say that the Government is going to stand by its own
position, which cannot be defended. This will be considered to be
unfortunate.

1 -call upon my country, I call upon my friends, I call upon my
colleagues; 1 eall.upon the Members of the House, to rise to the occasion
_and to see the danger inherent in the reckless way of liberalisation that the
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6.00.P.M.

Government is continuing and rise in protest and ensure that the Bill is not
passed.

sf wraasht | SuwHrmy wER, i daey T AWT-TH O8l B gE D
AR gR1 UF AFwHe N gHT & AR U T IR g9 o T & | 1956 &
geel ShgT € wigdT Jaex A 1| uEe R 1956 ¥ THET IEHIOT g,
St b e a1 &R 31 o rgae il 1 saEReT g | R e |
1973 ¥ Sh.ad . &1 THIEe g AR | 9 9SSt wm | U
B g8 ol 9 wisae Ul A § @ SRER g o, T8 Bl W@ g |
¥9d 915 Uo Bo1 a8 I frd g dufi A offas d W weren siR
g A A e E R QA aM3eRIT 9 R dr dgey B ol
Sl & fav aien o e 2| vF Rt 39 & fF TRER S Tered SR
SHerd f 38 alr g T Bl Hufar S 3 &5 & o Al aw o
FHM| I fow IR G S ol 39w A A fF 39 e B
Toae HAA B |y fRar Sy ¥ guw F 78 omar € 6 ag ¥ sHe 99
I fag Fm 21 S g 9 ¥ s Wode ST @ Wuw D& A1 59
R & 9% B ¥ I sien @ 8| 39T <IEH Fied SO A 98 e 9%
S | Oy ¥ 59 9 @ Hoge FAT B Ao @1 B dawor 98 g ¥

1993 % Ro/ §F & TR AR .TA. Aol @ IemET A UP FAe) g oA {5
@ R § g FER A PUR T STl I 39 AR A oawen wA $ fAy
e TAT| AR, TN FAE! 7 I0f Rard 1994 # ¢ & M| S=H R
d ugs 9 GE wR faR B a1l § oR.uE. AR Fhet A RIS & U ofE
YgHY G W@ & AR.TA. ARl 7 B & A|H A AR T 9@ & o, ¥8
Rord §&F & ToR A, 98 @EIE A1 W AT A o9 RO F o o @ 9w
T fErefm ¥ S9 F9A A RIS & WM J ggH) g g -

"The Committee also held that a majority of areas
previously reserved for the public sector have been thrown open to
the private sector in order strengthen the focus of competition, life
and general insurance companies in India continue to remain state
monopoly with very little competition."
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TE AR.TA. Hearn FHE) 7 audt R & forn 21 IR SN fRywfRet o
¥, 39 faeRel # & ReRe sga wecagel ot 1o o a8 O 5 caend iR
STl &) oo o F9s €, SHS T § RIS &1 [ wig ofR 9wl
F et gl st & fog R @ & g Bre & o | gl Ry s= R
T H N & faw o ok g 1 &3 B g wisde dwfal, Poh
Hafadl & fav @i fRan o, 8% 30 & 3 I F forg e o wig e
FAIMFIN S| I T e Te N N F 390 e +=34 &
forg P oA a1 vy A ReRe 9w o 1994 F & i ff| T =
S FEReEll & aER R wreR 1996 # te e wag # wega gonl 1996 #
S foe wegd g g e uiferanidh LWRa sadt 4 3on man | KR e 3 9
72, 1997 &1 ot Rard T @1 7e V& $3Y 45 dog el 3 B R aiR

el oft aiféat & v wita e 81 iR S g g e d awr &
SRIT g3 | s ag a7 8 w9 SR g% Ra auw o formn |

IYEAREE AEIS, QORI I @ @ iR 4 S, 1999 & g
V& o3 § 7y fAa T 99 Sw KR w3 # @ & dmng e eiv
TR aR wEw st ETw I 9l AaEd e o W 9w aaet & o
I Wi 98 & arene A g a1 S A1 7w fAw KR FE 7 4.1.99
H A AR 5 R 16.3.99 TF FHA A FF A B G & ae, A
G B G S 916, s WIS B G b ag, Se 89 & el @
N F qE, FF (EEI S G S a8 Jon RO aega a1 Ay e @5
St garn ® 5 S RuE @ sfiete et B arer ge eI Rw
W e T 21 @ o9 TE! "o TRl W ORST BT AWl @81 g1 7
g9 1993 § UE FHIRA Tell A1 W8 § A’R 3@ 1999 & 7 8| R BE AN qD
HEG B F d17, I KRN FAfed w1 Ao F o, Rrad 45 w9 wew
T afEdi & B, Sae RO o & 915 o 39 e 3 woae T B
oy @ diom 3 @ A o ¥ | gEf g @ ified A8 ¥ ST
F1 U Sl e IId B ® 9% aR # ¥ MY wwe o) TS €1 U 9
fregper Tt & 5 fod 73 aut & goemdd ok o 70 29 ¥ 7w w= <&
# ok S TR @ e e & @ o Ryl w=ifs dm de w3
21 FfEr, o SREN SURH €, 95d Ieaaig R WEAD I TR gl 8 |
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1955-56 ¥ gt 56 @@ Sfad &1 aifaRyal ot & 1997-98 ¥ w@av 850
T Al A8 AL RIS & PN 8 13| Wifraw 1955-56 % 88 RIS o1, 9%
1998-99 ¥ qgeR 22,805 e & T ARD HS RrE fup vad
g ot 3 e Rfdm 7 g B 1955-56 § o et 410 a9 o,
g8 1998-99 ¥ ggav 1,27,389 F$ & T TEH TN 240 ¥ TG
2046 & T TH upR | ShenpdH ot Ry 21 1993 # zHdH wshawET
g TEF gg Wirgw 1973 § 184 IR o1t g8 1998 # 9w 8,405
FUS B T | 1973 F S FAGT 14 A A, a8 FeABR 1,094 TS A T
IR fafdnr a7 rad S S 345 TS B A1 9F GeA} 16,691 & W

FH T W 4 EOR A FW B | TE b &l WY 6 g ol AR &
forg srR | Rar oy @t AT 3 AR @ iR gonde aiR s @t
Tt g@ weh, a7 W fAepd Fefie ¥ sl s 9F Y g g
TP HHEAN FN G wuRer G FON S g9 I a@ T@ @ BF 6
TR g R 39 F Feft B SR R o R #v dgs 27,000 7R
P HS B A TS WA W PIE TG IR eI Uy aren ¥ wIR geeh A
o TR Riega spaw @ s ARyl anft qoer @ St % wE 5 4
aedR A B adTed T8 IR @ & A R I P qTer I @ gl A R W
P! gHTEd H¥ P w® 7 g A @ vieaR | @R A 39 Rw @1 w@rh
frm 2| frm & SRl 3 o~ 38T Ry R 2, AR A vaendA B S W
Hende ¥ | TP A AUR ST N THH WATT G B, Fell oFTd F gD
wWa g @ uRasT wRemndl § 3@ W gan ¥ sl A gwe @
frar &, swimRll @t Rl Brow o g8 &R R 9 afordt Blest &,
w0 Y 38 W Ed s A B A @ 3w Re @1 S dad amoeh o A A
<@l ¥ R I O g & A S e & B ag W aed @@ @ &1

PB IR I TR AT Aed 7g 3 f o ) ) I Fw R B
TR SR Sfiend=h X ga aremT W B ¥ R 3ES A FE W g
¢ & b aga A AT IONT IR ARG 99 ¢ Bl g 9 W § qued §
& @ a8 21 anht ff 38 39 F AR ISR w1 Faa A v S A
e & o/ 6 g et # fha omen @ g § onud aaran €1 afor ket ®
12 .8 gfierg &1 shfvzw S a1 smar &1 &fdor sRar # 12 .3 wirer, s
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¥ 8.6 Afeem, ada ¥ 4 8 wfiwm iR wRa # 1.7 wlwm Frh < alem ¥ @
9 &1 3MRer # 8.83 ufde &, wreT § 6.97 vfavd | J R AW FAR AW J
Wow & sfied & w3 o ¥ 39T Faae IT g3 % 'R 2w ¥ shifem
FRG Bt S G &1 fpe I Gwraeel B vopmdd s oierdd &
HR I FAMNE & IS A 89 TU T8 PR GF | TAD! T DA DY YOS I
Ao gE ¥ R [P o F REd A aw e A Sshem 9 F,
| 1 ¥ e B E | ga & A8, § kA A S ST § 99aT O
drend v ¢ 8, U onded 9 U8 4 Ame o R @ e ang @ A
§ oig % ¥ oik 7 o W@ £ | IS U v feE € ) 59 <w ¥ e U
e e 7€ v' mr & Rrad § o @] gt 9 8 | o g 9 g
21 Pt GufEl e, S wdw @ | Sfiew @ frm, gaend W R
Stomg WM. R ST oR WM, 3 0 IR o R W, 4 R I @
IAH Wy Bnft, 7 ST A, U FHTE FRA | Y IuAERe e, T @
i i & iR | @A v F siata e |

wWreg #1849 Qega sgar 8, F@ dgar & | wegar, Sow gd,
IuUEf oft 3 @81 5 B AR T B AW HA T, A IS9P T B a1 @ ait
& g o ol Ul BRI BR ge Wi | andt waRem & & #
v g . iR ShanE . @) ofy A ¥ | RRel | o, BE, T T swiRg
BT 8 | I aAR Ao @ 3 39 &3 H uav &N 9H | 349l 39 99 Y
aHer & 5 i Bt & g sEw RT 8N A smavamar A & |

AR AR 9R SES AreraT B O € 5 e ot R § gen
s | # weer g B Sel fdad ge aifey | fdme # w9 avE Y waven
T3 R | U8 ek [ S YET B g dbael & dufiadl a1 Pofisver s
¥ fog fsar man € | arca § g Aolevor @1 I @ @ fges @ € 91y
f= o & W s € | wgoed | }, Igavd ot &, Qi ant g
wite § | Faa Fsfiexer & ffoge 46 @ 1 o A 999 o g §, 9 &
yHR ¥ gy &, §96 BRI Sl goUanT 8 Fadl €, ol &7 F e o @, g' @
TH |HaT & | Mifvgw & aR # gga W @ 13 € R A hifvgw @ swe
T WET W RgEn # T Sme | g% R afdy s T & | QR @ )
TR WM TR ST | 3HG - bad 26 gfea dm dufial wde aw
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TEdl & | I AB-T9 9 o ) fSfASs ura 8 | v wife S & o
arar 2 Rl ame-gw Wid a% AT 78 e, Wifmm & arar @ g% #+ |
T A § gR-u" wd ¥ e Red 9w € g Shaw o fem X
UeE-dE A B I & W & e & g% B U aoa ¥ SR SHE
IHT T B f SToRa T8 2| Faw 26 vt Reh dufal @ s 3t ge
£, 3@ gt W fiar v 3 snavgear A8 € | 39 9@ B WR-IR § PE TR
t 5 TR &3 d ¥ d9fm vg Se | e € 5 a7 gren Prfa @ wifs
32(@) 3w 32(7) gl r W A1 3 W d) | o & iR Y aw
IRFR 2 F o g FuiRa o & e ufde $ R apfior &3 F 8,
o &5 § BT AR I8 &) TP & U suHerl @) 99 §ve @ s ot
ol ol go6 8 ' w9 | RS B A aifder Ry w7 ¥, g7 T wfea
freifRa = Godt 2 | @ 59 IEIRTE & W argEr A 2 iR Tl & @
& AW | 3EE 9 32(7) H HEA I ST A 919 FE g ¥ g9 A
gRiell A aoTE |, 39 &9 F wmra: aM @ Tonse it § eiv foh
Hufagl g T8 S AES AP a8 39 Afvardar a9 syl fF 99 & §
¢, d &1 g FRER @iet 3R 39 &3 B TN B R Iy HRIG |
TEER S A Fel fr S wafierss W g @, R ue w18 | am 9ot
@ &, g% T 8 VI | PR Taee Rl §r @t afetrege &R TrEdl @ A
ST W g8 B GHdl & 3R T o w1 g v A & ez | W
Y Fmat.® 3R o Bufal & A | oft e wea ®, 99 #E B IF A
2 3R am f o Ry ot R | sl o vier wueh @ T &, 9' e @)
Tg 9 ) FE S1d W@ 2 g AR A iR SR 2, gwfdw P At
S1ei faffam 98 fhan s Haan, ST a5 @ RER F Heid § 8N & R g4
et ve1 & A afasy ¥ off oz e R w0 Dfymm s o= [Afvar
SV 3% fuRer e @1 IfeR 30 aenR&é & & | senfRe &= sediferg €
2 fr Ot &1 &9 a8 dufr 5 &5 & o | daw oret @1 wieea o
T e Rl g ge B, oot 7o & qaifes ag faw o g6 | SHat
AR iR F | & ¥ &1 3@ ITF U NI IR ol AR W
gar &1 e fob w5 StiRaw aret &t § o1 s fofar 98 fear & ar sufvar
Ted IS W ST F 3 s Ry wvg 7 3w & & fraah aoe 4 a8
feaferar & st | swEr Feme &) ad 9 o RO & smaR W fasan o
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FHM R Ol Tifd B @ IH R GfdEy I S W | gHfT I' et W
frie ¢ & &8 t Wgofta = F @ 3 R g § o & smeEh,
@ B G| IR SR Rar of e 3 9 39 s9IR dufal a1 R
] 275 v Fufro Raferar & 7€ | 77 99 A ART F fog e W dsH 2
g% gafrT & dodt & 5 ARaad ¥ i ol &3 & v S caam |ven T @
SHA ggel Hfagy @ 7' 2 5 100 s 3 goft ol REvak™ & 200 =
F 9ot 8rft alik 100 3ik 200 as &Y yoft, Rt oim wa | 0@ oY
TAET T Ao aren 2, W pwfal @ 9 g A ¥R 9§ ame-gw @
e | 3ud afds fiem aar 98 8 | 9 9’ M9 e Sl i aprtaer §
Tad! € 98 fegw ¥ gem el e € | 59 Wy 9 U IR o ufvey
AT T § g8 9% ¥ 5 aedk® afe svERe sufial & fg 50 s v
T & 3R Revara Ul & U 100 wX1$ &1 B | T8 50 TS Wiedd
1 AR P W T Dar & | T ITreel & e @ W geen @of, Bifvow
1 Ve FEl Ty HRA ¢ FF R A FREFen @ | 50 wRrs A iy o gg ¢
Areded wféE 7R dise @ 100 FRs & gof o g8 &, R af IEd affs
o JE A AR Sl | 5 TE | T 909 D) GHIEG w8 R &
5 v wE | gvany duftar Rafea & sl Rrad aore ¥ $9ERE =M
Tl TR B, I U1 g@ ST | 39 ORE P AT B WA A &
yatw aaven 39 R #§ &1 713 2, gafow s9a) G ¢ @) sevgsar 7@ § |
T U QA g F R § uat @ Ramm wgm i 3% gEr @)
ATgEdl U & <& ¥ | 39 g% gawen 3 8 € fR SN demRy @ o o
ol 81 IS9P e gy &1 Jfderor o 939 |

Suaviend (AN 9AW W9S) : Agah, A geE X 9 ware
Jem €, afe g & S+ Sige ¢ S a@ = O T Qe ?

st rgash W= SR F o wgd @O R § 1§ 9 9 v g
Forar gdl F&f fHad gl 396 9 8 |
SuRHreny (FArd WS |Wi9d) ;- o gema AR, saw fREr Red |

et ardl Y 40 frfe & W e e  eiR sud v g arft thaw of
A dom o € | s Ry § 20 e g |
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sft weEsht v St A g w5 gw uiw e @ S AR A T
gl

IuaHiEas (FUH ¥09 @IS) g FE gawet T8 ¥ R Tiw of 7
FE & | A9 G N D AR

sft sreEsh - Fw gon T S A F @ wR @, g B Rawa T L
IURHIEE (FATD WAW QAIIE) : UE J9 R R
sft rgash : g5 SN T o @ & 9" e Q@ Sare T o

Syuvegy (9 o @) P gm A & sER M@ E IR
g fofea ot «df smr 2 |

sft rgasht : s T v, WA FTE R | T TS IR T T E

SYBWIEE (FATR w9 @) 9 7 R | 5 e F R
¥ my &

st wagsll : sad Rragd #90 & | 98 el o | 9w T8 e | #
g A NI R s e g AT R e gwa gt
5 wp af #1 aler e S olc O Ol BYH a8 9P few 3R
T 35 e drga SE erfard &t | o T' wid g A€ enf @ @'
@ B g | gHe A e g 6 uRd € g9 & A O Wofe AR §, a@
e ¥ €, uig 9 & B9 Yoic 39 39 & aiex § 1 3R #E a6l Q@ v v @
£ 3R 391 S 30-30, 40-40 Wi | FTH B & & I YR HEl WY 6 g
TF a8 B UREw iy @ UE IT6 G I BT a1 S TR U8 BEl
Sy 6 amg dfew o W& € gafere o & smuet ®er € ar g g o @
g @ a' N I9g 98 @ gem | gafey AR wEg A= Teea | Baga @
5 gz TRy AR A FN 2 A 39 RA F 99 I F g W Vole T
S 1 MY gAY SN, S9% fY AW B Wi AfeA S qgel | wrdva ¥
I foU TE Ay 7 B TRy | T' A1 I fae )

b o7 Fe1 T 5 TER Wormd 97 o AR ¥ 39 9 P anwie
aTh B Sl @ 3R TN AR | I Rl § 39 9 & vy e e on 3@
8 & orR TE fRdEe g 8 W @ g dormd agoll | g3 uE A aee d
T& e fF o dven Ave 56 ¥ a1 TE AfFT e 40 96 A TR F1T I
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& & s ure 1,27,000 w18 F1 RfTdnt g @ SO am $ 50 ver
F JFEE TR B 9 ) 2 R A g' G wolga I U 39 W F
R Bt ol I & A S I IS SIHR HEY B 9T Afp 4 o
@ Fufral & O T AE R B, w ShandR. B, 3 wud Y Ry 78 2y
T S F A o Al T 2, 3w # o oy areh wd 41 gaR
3 3 ERensll # | fR HHETd FY v Bl sudt A B1g W & 9d 2
vt Bt O SHeT FRY AaERe a1 gg o fdd & ag T8 v S
HRY TE 9T GHAT & 6 Te amyFradvor e ¥1 6 dged o & IS
FRUT B Tl B Brft @ @t Afr av @ g Rdgs & sgm aw W @
ot 8| TE fadad o @1 @ 9% R § v ya.os. . ar ohond R ¥
i, & i wwwar 5 g s, A N yeR @ Sfyg &1 gwfe a' WY w9
A1 HHAARGT § A1 far on 381 ® U' Feja & o =ik afes i bRt
P H 39 G P ANG9 Q@ U8 W 9T dredl § 6 Aud ) aneg § o
37 & §R A @ &1 onl 9 a1 aud! Ao ¥ 6 U ver.ang . # e
2 IR 9 ANE W F pHAT F1 ud ARl & R A9 ShaE.W. B
m&@.ﬂ.@,ﬁmﬁlmaﬁmaﬂmﬁmmmnﬁmm
4 ¥odk gR @ G TN IFR A Ay @ & g7 wfee s S Rara
3R I g9 W GIN HUCG F O Gaa €1 Al anua At iy ¥ I g
@ & aus wfrsg & IwEA] AoEd 8 W E, e 8@ @ €1 gafog @
FHEN S g A 98 T amg W, W FRika & T’ Siend A ¥, S
gHR ¥} Areifhd @ B Hag NITIFHN Ad €1 qE U a9 99 ¥ 39 |gA
F A § AR aMuF AemE § ugEr g'dr € o g9 IR @ 6 aw a9 9A
ae ugarh @ R ST B B 7 ah

fR a8 Pe1 T P FIIR & BT P GER TE BNl 39 o 7 gg
48 & T 39 UF gaeer affd e #1, fda w9 @1 g R ek g
geeepR affd § we owe @1 9hRE 8l sud THar @9, gEd g
arY 8RN, 9ErT & faees &, aRagd & &M 37 e aRfla 99 areR
affy § 2 &R I daw adEeR |fify T8 8| aarer ARy B el
B! 957 &% T A & Y FAREST ana ff @ O e wfify o fda
W gl & @ R el &1 39 T & Y ameifha @ A Srewa 7 R 6 g
BE Teae B WA ¥ R 39S 9 WUE $ Wi oEEerd ff ¥ 39 miteRo
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F P TR q¥ g & weA A g5 B affe Ru wga I ueh o 7o
A from, Sofigm a0 3 f deR ¥ ofew T | sHfon d@wWe & afy Wt StarErd
21 qE Torgn N g A & . (Wam # 68) e v g A D & o ¥
SR TH HT |

Syaitas (FAr8 9 @rad) - ham Sft B Y A v g am
Mg I fag W @ T1gw FUreR 3@ Aiev )

sagash - Wi A e REDB IAI A sr @ & 5 3w
Afc

arft 5o T ol ot Torgw 21 S 32 ur # R v ek o ® -
TR B3 A @E1 5 5 @ TUY @ ST YA B WK O A o,
T5 M T W, T F IO F@ @B | AT IS QU g AR e
UF 3 A U frar IR 5 I TUY aret| I M g TE wan 5 99§
& o Bt won F N W ¢ ) oW ) S @ PR SRR @ aifee
g FA 78 A $ 39 & I A A Fwon A Y | 39 H wagE W 9 A
2 | 39 ¥ R et Hot &1 Prroor g F=3 o1 WguE N 39 F R
| MY 3T I ¥ F & {7 ) 99 I IR FHd £ | HeH, 9 T e
¥ w9 fd & diex doE # A R 36 R A anewr aws w6 B
9N Raform & onoeht, &9 @ STom W W SR W SN - F W an
e e & olR g9 arR # e & off frar F 3 smavaEm T ¥ ) e,
39 ¥ (3 3N S 9gd s waue € 75 R dufil @ @ ¥ fag
WAEAFO B, a8 DA AT F JSAA 3 B T FR A T8 wdh) Tw”
foxf o &3 F 9w 9 A% wH M | gufew 99 B geuE Y A @ s
f T8 gd 2 :

3 G WA & B gV dad gmaRll A @ eieey 99 T @ &
AT QX1 39 HY W@ 2, 91 & ofpur AR opft W gm @ ¥ | ¥em, 3= R
7 W o =Ry, AP 989U % uEY A W IR & | 3R S e
HE ¥ GuR A ARY | 3@ R®E 9@ R ¥ A 99 SUE A 39 O & w@rw
21 ¥ & AR 3 wef Tr R 6 9 a A &, Fwl we-far e e g,

I Al ¥ fedey ok eTay amn 2, 3= W 39 & Wi
kY | AW, 39 & FEax, AW S IENEER ¥ IR q@ |G B VEE )
g=IaE |
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ISTENIAE (AT w09 @ras) - s dun. seEm | e pum 12
fifie § s fEr g

sft .. e - Ao, A R I WA F 9% A1 HeA A A @ g
ITQITAS (FATH WIS WITS): A9 (AT, o4 I9 A A A |

sft Do, rdly ¥, ot Y wWeR E F R T T W@ A =W
& WHR @l IuatEdl H1 e T 99, AT § vF T gE F T =@
g & 39 30 9t aomd) & fog R we-gest A amond Y oo o, A §§
aeh @ & &, BT IT B AT TR TE G @ el 3R A 7 @ s Ew
A fFE R DY AP I Y ANE FAT AT | HETH 7T, RGN Tooidl H1g U,
AT AT T ASE, A AT TG, SGUTA IR - BT IER A
AR AR A NEA A AT WM AN A WL, SH S AR F &
I P Y A | FSH, TE A9 AW AT, A P BIT AR INHAVT HRA TE
Y afcss S &t gt 3 3 $ve R o & W W Rk @R & fag ey |
Feq, g9 . & B A gHg T N, AT @IE o ARy gEg o iR
e & o A SH M w R @ IR R 2 B AN = B g9 5@
A 2 | Ao, TN Y Y ¥ v ReifiRe 1. 79 ffg 3 o) olR
A | g oE T T T W ed REd aomd St @t et iR
AN & ar d 313 1 7@ 78 &, AT af 1990 # w7 ¥ 7 fRwn oA F A=
St e s, F@n g 3 @ 5 10 W @ S FAofiaror gan, 99 & v
WA FMEMeTFAsH R AT B T 2 efid se e & fF
WIF ¢, A fn A dm e F RMme AIRH R w2 &
"cigarette smoking is injurious to health". Z® e ggar 2, afF=
v+ RIRe goban @ | g8 gedral a9 € 9 H1 $1 ERES W Ugd AR 2 | a9
Hrear & 6 w9 § gz & Wve T Ear O g9 59 WRE @ A9 AE e |
feW, 39 <9 o geEn f $ ke A BW Al €1 gesufe @ Tty wweR
T A | 3 He YAECS e WER A 39 [ B gy on | F
AP TH IER0T & AT 5 § 39 aw Afde divee Rt ar | fmgR
QIRARY 39 29§ AT A ot | S99 9 9N) $f¥FT U _RE R Hum.
TEEM U a8 AT AR del 6 g9 TR 4 & fau uR €, afka el
el wEr U F s Q9 SR 939 AE &
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oft goraa fe wEfoa (S ww): § s adié g e

sft How. wrdlw - S =, ama el & | s @ gen 4 SR @
RN FHR T WRAEH ¥E &8 N 3R 3157 39S 26 e B W E 1w
Tel te Rgear dodt o e 3 ¥ B wroer gan W wey g ?

wEEA, §B T AANTONT g3 | BRA §6 TR 7§ A | A9 AR,
I fegE & d&) # 7 &1 @ T 9T IUY IR Wi W daoan € iR
it &5 4 o] AR oD FUL A € @ o HEN R U AR ey, Ue
TR 3¢ gd) fifem Rafe s & | o9 o a8 e s fag &
® #? T w0 A HR 70 Oh ol ? ot A s - " Py galRy gfen,
e o AR g ) TR aE dn o mae qw d | A A o BiWd Am
g ¥ gwa & ) & gew € 39 Polieu § 5l g o &1 2 e gen & ?
el ) g, Rest A o A, 7 5E v T PREE Fo § B T
o o OB 5 o sied W 2 ? ama qw w9 & ? § o gfie o §
7 & vEfee & A AvERRE B & T O B o & ) 36 2w ¥ &
AFATIAVH B & A% TP TR /S | ST I, AASTR R @ 7 &, v
TR FE [ T 39 2w A Ay ARy v 2 ) ¥ quar § B o @@ o
TR T § € ? Y gea € O% 9 o8, 9El 9% WuE W R &1 'O @
A AR AR TN BE v A ik ow 9 R R S qwa
R St &1 & T ol T SR T SRR R B e ¢ R ? afde,
IMANTE RN E T ag s alRy | R, s TR TR T B ?
IR T ¢ P T T I I W ? STARE deex ¥ wEl w9 are §
€7 9200 BRS IUY P WA HAA el T8 FARN & AR AN qY FHH
FNEIE R 9 H W @ & ? 31y A g% a7 g W, & R o
Rufa @ @ 9 T 91T 39 29 F Rraw sevgfone & 9 Ao FHufl § et
TIFR W FeA T3 AR A A & 37 Ful & wfes B ) o A R/
TR U TR A AN IR A wA ag R @ g e O € B
I anfliw srondt 1 & vy @ ?

wered, T @A o & g A drew § g | SR o B 8 SR
T B G TS @ § AN 3R FON B A9 6 @ € | e Qe s
o, oY dETaTel & €9 IR T9IS BN 8, 390 US URHar qU MR 18T Qe
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e @ alR gEwt ot few e & @ f5R ol O aren S @ gw, 9em @ m
e S ? figwe ¥ P oiufy 7 Sar der @Ry @ aw 18 uwdie
FERE TR Ul 2 3R A ax omar 2 7 AT §TRE R, 6 WRAE e W
@ L | G T 18 WA aA BT IS W JFE BN & AT FEd § |
T8 & B ?

HEIGHT, TR S T ST WIRANSH BT WIGITIZOTH BT A1 o ar &l
Ry B ? o1 FeR A Rgram &1 garg w@et 9™ e W §, ™ §w
H oM YT R A @ ¢ | SR H A TR A9 F R g A @ R R¥Im w
Y 9T STETST o, e T 9B R § T8 e agaran| PR R &1
Ao IE1 IR I A e TAR o g TR & Aiferds & anE STaR w
SiIEHR HEAN dSAl & TR 50 F9R @01 IW A g &, ST 59 39 ¥
gl | T3 3H W F, S 100 RS F AW R, 20 TS F W & A RN
FH 9 [ ? IAH ! JEE F R ? AW IWS U e arma @R,
AfpT AT ) AR WP o TFa 3T W ARG F iR Ag ¥ 1 'W 100
TS B W @ WH $ for dor ¥ ok RW & A el e
T DY, AR R P gHr F fow duR 8 & | weren el 3 5= fagiel
P PR frar a1t &4 qure Surm & o 3REN 8, s=fEER | A oh
WP ST FE R TE &, I W qR I S o e Ren € | g W
TR 5 et SREA w § Tef o < g Afpd Rig | w1 gede Raw)
aE wa Fewm & 3 A1 10 Fgw wrR a7 20 FF WrT | e B gy
FAF W o gF B guFe S faw e 79 /e | W A8 Edd | R
& S AR g W, e A w"E Iwe g AR w6ifs g9 3w @ 80
ERIEY AR Ml F S 2 ) R frw d. =3 PR TR, o o mar @
JAIE. T HT A ST T IR I AP W ¥, A9 frum d A Ry g
FAGT HT IR I/ IR T @ g7 @ afend g% & S9 e B Tmm &
fog =0 dor wd ¥ | oot AR SN e Rgwm § ol g, & 2
T SA T RgaE ¥ 98 g€, 7 ? 39al oo TN onfde fRufa a8
2, EURT e, W0 M A ool Yo R @1 R, 9F ¥ | a' fuwd. 1
TEHY AT AE <1 FY WET @ | I GIE B A U & oo frerar ®, wH
TP i &, S o I f, AfReT TE oraTl ReE ¥ Bl T
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BYSl | 9 TS B UOTH 2 | TR IE ISl W P A U, A B
araR = B Y et TRMRE [ o Tare '@ Ry TR gm A B

hen IuEwEay RSl 3T TR X9 H @ A8 & ? A Ad @, O
O g T T ®, aa A & v ? oo S A9 R, ¥ @ e
T8 JUH ¥ ¥ ;P THF AR A | Fonie 78 B @ | 9w s
T it & o gmedig Ao 9 <@ 8, SAa Agmfefes Ry @ weaw gl
P AR @ Wy | gF IR I@W ARy F niE ¥ g I @ onfde Hfy
et wfdy | i A 80 WA S, i F rEm & v orR anffe ARy
TR @ v v Far | 3r A § b oy #1 < 3@ €, 97 w9 e, O
Rivew Rod 50 @1a A &7 T 2 | ST B BRI EY W I T S 39
gH W T D o 6 R B, 4 TerdEE R, I W o gun 7g
AR T AgT N Frpa g, e ERNERT # 9' wi T a8 e afem
gl 9% goagie ASA B, YH W a1 A9 o @ A & garde 1841 Agd
o1 &, gg &0 amsm | o 2, 77 Q@ A SN T A, sufn IF w |
A 3T U gl 6 R AA. 3 | e Il &1 aw B wr 2? A
WREF MNIT F IR T A aa e ? 59 d@ ¥ # a1, I_R@E &
TsRergvie ot e & AH. § o 98 R, s @ w8 wWew W,
AT TE BT YSReTFORe AR, F o @ 8 | O 9 TP aA & ? A
I, R T e s e A AN N aor A w1 & |
. TN B W PE AP T AW AL FPd | I G S AT §H Had g9 EF
9 | SF TR, T YF. T auE A5 8, 98 Fea1 & 5 H oe WRAW F w
§ g W 3@ § | RgEm @t 100 o918 oar &) frd fadell & w1 A gen
B de 7 AT | T FAEY, 5 FA A€ 10 G gAY, 39 < P A
AUHT I [ F T AR &, AfFT T e amondt W R R & wy
# Y, 39&T A T R e B T E P @ S A 2, s W
AN e 7a PR | TeEa Rt oft, oo SR Avforee € wE E o &,
o Pt omud Ra 4 &, 3w o @ ¥ o € | R Ry W Siow o
T A, oA R < Tt dw B R A R, A 38 T B HE R | Rwew S 7=
B3N ? ST gEl D SFA B 12 AT IR &1 T g3, O IoaR IS
% | Riged § Tl s @ v | s wmal. BRIk B T | R 1 S
BFY, AR g B IEHT oW I, TF W Rgearm o e)dl A F79 QR
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gg T &1 3w 2 | AR oot $Rw e B Off @ 7 5 aw B qeeim T
FXAl 5 ARG B @I B FH FR R S w F dw o |

gafag, few, § o Ao ¥ WRAR A B o g 6 == @, 2@
geHl # 8, §eq & 35 g9l 8, 9gq & e} gd 8, 1989 ¥ o Foftewm
(Sugwraft dfrori= &d)

TN & T TEY W B BIE A 2 ? R AW UE ARG IR & 5 z9d
P IS g & A &9 FEY Tg T 6 g, 9 BRA B el | BRA B
Pt T ? AP g & "R BT S AN I, WHR FAR off, Sireh
St IoFr Y §, oY, TP A & iR "URAT @ e & sier AR '
T <1 &1 M fa wifs &9 9ed A fF gg urae e # @) Jwi 99 ifaa
dgee o1 Hae ¢, S G9 H IR FH § A g8 UR Y BRI FRRTHCT &
fo doraem I ofa a8 dwf-aien, D@ A, T 99, S| ATE @) B
P, 39 A6l F R TIR Q9 B gl qeR e @ § wEar € f6 Q9 @R
B S | wETeT T S A Q) YL 9EAd] Q9 BT A HE A | IR G
uifereft & @ fad TASH TE 9fed TRA F R qco HAS Al B g e
UEAT U F4ifh &W fdopel wref 8 W

gferg § @ vt § goga Rver St & & 59 o o)l # 9 /9
P | 39 A TTHIS T Aade FIS B AR | I8 39 W F 9 A
T g TRE A T § 5 e @waR el e | T @feta teeiE o
FAE AT N a7 wRar | R R 2 F sh eew REd
ISR SR 39 BT Al WAR A AR § | IR A I aRE W YOI Y
q SHHT 3d i 3D e | B |

sfe # amd e |y wear € 5 uw wa Sy R agfie da
T & W B ATl el @1 & I W1 Arent A <@ & | g8 *Rag f drem
aren 2 ¥ R & v a1 ww g, 9 A 100 FRIs o & R & fow 9 @
2 1 3@ R # Qo T @ e g1 W O adar g Afd g e '@ T8
T AR TR W g 9 e R | R & wr i 4R 2 9ra 9 WAl &
w9 ¥ o frar ¥ | g O Bt T I 5 w9 9 B W@ B S
T | ST AW F iR @l Ao W@ E Sl @relt 'y €, R a1 A8
21 8 I9d R 7 o e TRy |
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#Rredl, IR A # FEm 5 3 R R FAREE T8 afes 3| d ot
B 4] FW B AT F Y AW | TFA T FYT DAL P T T, THD
A A AR TR IR HEE T Y | TREEE F AR # @ H¥ S wan IOy
q, ITA JHEH T8 g | TP A9 TGS QT | 1996-97 # wi@ & #=R
o1, 99 UEe aR-7 A # 54 Fs TUY T TIRAEH F FAET g3 | BeH
PRORTA 3iF T # 30 FUT TUY BT TAGT W | W W®E F TR
WRA § wrmEr gon | ¥ TeRAYE R deaieT &1 A fifer on | o
T.5h. Rt et 3@ v, R Tra § geedl ar ofta $Rar WA &1 g
T g 3R R F1 gAET f S 0 (| 919 F WIed 2 I§ o, IY a1
Mm@ mihffaoRatafaad @ g | 7 5aa®
PeA T X 5 wE PR 2, e R R oy mow a @ A
rHSehRfed B @fey, R o ue SR FM A FHA § | 39 AW F R
TR a1 & FHR R TR AR R W A T fieeR T | Aee,
& v & A e R ot 9 oy avar g 5 3 RT3 Al ) fER
TR AR 39 29 P EFe | FAN |

st T gieg (RER) :  Suwwmfy weear, § don Rfvars R fems
mfRrEReT fdas, 1999 W aiem & fow @t gan g | & 3@ 9 R R
e wtere s 78 afcs Sl 24 & fdgs o 9T € | 9f%
o R ) SR RER @ o § Tufn 4 O' seied el ave o 8,
BIAND 3 a1 3/ & ST B, a8 FEraa ¢ - €0 o T fewd o1 9
i

I|fy & @ o €

it AW greE . T PT A ¥ SR TR B 3 ST S el AR
T A HHA &1 U S TN g WRER B F @ T & 6 o g e
e -yt e #, Shand . e avr v A A9 @ E, A H T A & 7
R @1 frtaor 23 A w7 ovRg 77 R Rkl & ufd g om @i dw
& T 21 g7 Ol R weeh sidia gomn, e g el W et
frar B 3l A forg @ il e ¥ 1 @h-a@d g S g aiet
et f & Frare 3w F o ¥ iR S & g ke 9y @ WY R @' T
FE § T F G 3N W R EW vl Bl ge e 9w el q9 & e
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el ¥ & v Y| Ry ' o o SRR ' B @ MR R, as wEi A
% B o1 € R AW Ra ¥ uF @ wEi @ @ &, W, § Ay
fastfasrmaca ? R SRR iR F B I I =S
AN X R Y@ Ry ua! aidl H & gum wwe St A o a9 @
FA 7, 39 Rdgs &1 awpt wdea Ry o afFT amer R 9 aé aman
S RE #1 39b AF & WY T 2?7 a1 &GS 1@ SR & - q@mEl ol
AEE S A Fad 6 & A R o &, B w A B Em T o
goar &1 afea e i & 5 asi w ot and € 2w ) em R &
forq 1 - Ayl g8 oY A 29 B YA A IS AW g9 A T
AN 4N WRA B AW T B ada B g & 76 &1 AP S e
B WR A S A R, g 9% g9 S I e form? gfem wietss @
T @ FR fAm? ST TF SN "Hed F ag 3 931 IR & 9 Rk
A @ 'F TE Ao, FIR AeigR) AR g8t & IR B &6 T A T
TR B gAB] 1 fhar? ' W A 9wl @) g g IeR A & gen | a8
TR R A € T 4w A UM 99 S| $H W & g¥, 39 W @
H3O1, TH S¥ BT TEAGST 99 THIK & 7T Sl IR ¥ B, A B TR FIRA
o1, 98 HY PP FEG B A, Af ol 99 quar $ 9@ i HIA aeamd &
MR QR I A I IE 9 g fRan) oot gw el wrlt wet o @ @
IR TH c F TS D WA B g

I g ¥ wEy, Afvga AR 3 o a1 ke durgy &k 99 &R @15T
ST Y e & 3 urfdamie #, 339 wow | § oy e 9 iR R & |
3 off B IR G A1 T AT I 4T e A R It w7 R ¥R § o
7% 9 8 M7 R o gvEd R Sf anet € ek ot uvida Ryt o & A
TRET 3 s R on Tar? R oRRURY F seame R, f g=ma A e
H gSg AT IS B9 GEE Bl ATURT AeA1 9 AR 9d a6 ag & ared)
9 TP 30 F1 A 7 @ aren 21 wee, wga < 9 o @ R & wfe 0w
@ oTgE ¥ W v e ¥ ga <& §1 ond sar T b sl ¥
FvART B 7 TR FEfg & R |4 300 1 Raren fed Tl frad ufd
W9 B &7 ST AR sl B 8 sl terand o e shend . o # &,
oigdl ¥ €1 T8 & HHERG T Een gors ¢ IR 98 291 fRd ¥ oM I @
gl wEea, & wEm 9w 5 ol aw d & F ot & waw & ued @ ug
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frepe srmaea® €1 G HEE o9 AR W B GOl @t ST @ dfe 9w Si
GOl € a8 @ ST § 8 o9 T &, d iR aRal I o € RT &1 |IRT 3
SH A AWE IN QU@ o W@ L, YL W E? g Al Jw
FHMRS § & o Y R T AR ITH Goll F e R @ F &R wm e )
2 | 89 g de Ted € {6 39 <9 @7 Afev SHenn | §9 A9 B adAint
STHHI) OIRY, 98 & BE ¢ 78 @ 8 | g5 A e 7 N AT @ E, e
T WRET 971 & A F Ay, 99 F g W a1 w § R 991 w5
¥ g% A9 9OW AW 2, g5 ¥ SN g Y 9 ARt T 8, 9% U Woft
S T R fFT A STIETD amud! E & S W@ ' | =ifRe gwde
S ot 91 faerd wR Wb 'W g A8 ey B EERT € O dex g
RIS 21 SMaf | TR O SYeR-SreRTd €, 37T ST % wgfera F winn g W@
g, fox1 ¥R #Eey, AfFA &9 e e T 7 BR GO e @R, figwm &
GO Y JEH GO ST AT 8BS 3R 87 ofed oY, 311 ¥t airelie wRa
% 52 W & 3RER H IR T e, A uE ¥ B fwy & |

wRGE ¥ U A W Y a1 o wen | en Rk ad we wed §
for &9 W a1 AERTE e & RN 81 g% 8 | oTewa € a8l & gfgenfaat
J, gl & Iodel # U8 e Y F, A4Ed B S B Bl iR o 8
wel, gg Hl oeRd ¢ 6 ' Arl gE megd X B g9 ol 4ot I orue ufet R
WS AR §9 ¥ P (A0 B Fdhd 8

ARIGT], UH 919 3R HEdh? § JA H&m | 3l g9 Ige 3] 6 g9
29 § AR HRA ORI g 8311 o1 | 3 ot e R e wmfdewor
g I E | IHD URT 4 7 AU HE B -

"ofereor Feafaiea wewd 3 fadR a9, s -
(P) TP 3eme,

(@) 9= A sAle goiefes dew,;

(1) AR | AR aEefis e

gE A 9 ® | oY fora & weulest, dvaan ot of ge draan
HIRR ol ureg 3R I sige 0 wel 9dll M P U8 saMe &Y [AEd
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TE? 39! 3R TR HRA U | A Ifrmer, fAage el Ry v an on
TER ARA ¥, e 06l W A FEl vel W ? gl 6 SR garm #RA Y
wond & 5 9% TER ARA aren 1 A 8 WY, Sfien agR ek o ared
SN aren 1 A 81 9N | safoy e, 39 Rdgs o § ARy wRan €1 |9 @
g1 98 &) GFar ¢ 9 B AW TR B | NF et 7 aaea TE 2
ZHT T H o1 He A €, G Sl PR @1 R, 9% 39 99 ) I AR
arst s ar Fa aRfRufem emitht Srafed qaran som 6 g < oA amoT &9
@ &, S fdge o €, a8 <9 & fag e &1 fEme @nm | gafow &w 3w
ffgs ® ed € 5 ag &N e wRar & forg, AR anfe faera @t
AT T TRV ¥ | gF 0T IRE) F WA od 1 g & gafey '
P! ORIy Y & iR omE v € % 39 Iy W A Aoge FAS § dor
S | HETE, M9 JR diel &1 A 3z, 39¢ oy aga-aga aars |

SHRI GURUDAS DAS GUPTA: Madam, for how long shall we sit
today?

SHRI R. MARGABANDU (Tamil Nadu): Madam, there is no use of
speaking in this House at this hour. This House is empty. Let it be taken up
tomorrow.

THE DEPUTY CHAIRMAN: Let me see as to who is present and who
is not present at this hour. s =i &, those who are not prese: , they cannot
speak tomorrow also. Those who are present here, they may. #aifd <t &
v @@ U &, Those people who have gone home, should not come and say:
"We want to speak. " So, let me find out. Mr. V. Kishore Chandra S. Deo is
absent. Mr. Santosh Bagrodia is absent. Dr. M.N. Das is here. Miss Mabel
Rebello is here. Mr. Brahmakumar Bhatt is absent. Shri Ramachandran
Reddy is absent. ....... (Interruptions)..... Mr. Rama Shanker Kaushik, I
know as to what your name is. [ am reading out different names. @Yfirs o,
AMIHT AR ® | 9, Okay. Then we have Mr. R. Margabandu. Mr. V.P.
Duraisamy is present. Mr. Satishchandra Pradhan is not there. He is absent.
Mr. Ramasamy has withdrawn his name. Mr. Joyont Roy is present. Mr.
Balwant Singh Ramoowalia is present. [ will count the names.

oft Wy g Maw - ¥=w, 44 €I
Sggufy - & 9 Re @ &1 o Rad i 78 2 R & @ s
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HEST § Ul g ST 81 Mr.Das, Miss Mabel Rebelio, Shri Sangh Priya
Gautam, Kaushikji, Mr. Duraisamy, Mr. Margabandu, Mr. Balwant Singh
Ramoowalia and Mr. Gandhi Azad. these are the only Members who are
present here ...(Interruptions)... And also Mr. Joyanta Roy.

SHRI SANGH PRIYA GAUTAM: Madam, the House is empty.
Iugurafd © g B, 10 e @ ok @ W& 21 If the House is

empty, the Minister is there. Are you speaking for the Minister or for the
Members?

AN HON. MEMBER: for the Minister.

THE DEPUTY CHAIRMAN: | am there, he is there, the Press is there
and the Reporters are there. At least speak till seven and then within one
hour tomorrow all these nine people will be adjusted. Mabe!l Rebello.
...(Interruptions)...

SHRI DIPANKAR MUKHERJEE: Madam, 1 want to speak.
THE DEPUTY CHAIRMAN: On what?

SHRI DIPANKAR MUKHERJEE: 1 think, some rethinking process is
going on this issue. Madam, as you said, some of the members are not here.
I think the way the debate has gone so far, some rethinking is going on; |
mean, the Minister and some of the hon. Members also may have a
rethinking because of the appeals that have been made today.

THE DEPUTY CHAIRMAN: They can sleep over the rethinking
tonight! But tomorrow. | can assure you that no new names will be
admitted. Only those who are present here, will be speaking tomorrow.
Okay. Now let me ask Mabel Rebello to speak.

MISS MABEL REBELLO (Madhya Pradesh): I think you, Madam, for
giving me the time to speak. | stand here to support the Bill. India is existing
in. the global supra-system. To exist. and to exist well, the system must vie
well with its environment. Madam, after independence, we, the Congress
Party, decided upon the development paradigm which was based on the
principles of socialism, seif-reliance, classless society and public sector, but
later on, in 1991, when the present leader of the Opposition Party here, and
who was Finance Minister then, decided upon the process of liberalisation
and globalisation. And that was necessary because we had to vie well not

307



RAJYA SABHA [6 December, 1999]
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only with the Indian economy, but the Indian economy also had to vie well
with the global economy. Then, to integrate itself with the global economy,
there was a complete change in the mindset, and at that time when he
brought a number of Bills for liberalisation of the economy, the people
sitting on the Treasury Benches now vehemently opposed it, alongwith my
colleagues sitting this side. We know, Madam, that they pooposed it, but
today, there is a change of midset again in the present Treasury Benches,
and they have brought a Bill They know there were salient features in the
Bill; that is why they have brought it, and I am sure, the House will go
through it, and it will be enacted, and it will help the people of our country.
We all know--a lot of people before me have also spoken-- that this Bill, if it
is enacted, has to go and help a large population of our country, We know
that in India it is hardly seven per cent of our population who are covered
by the insurance sector. The insuurance coverage in Singapore is almost 45
per cent of its population; in Japan, it is nearly hundred per cent. All the
Japanese are covered by insurance, and in U.S. it is well over 80 per cent
who are covered by insurance. If insurance coverage is given to the vast
population of the country, then, the Government will have less burden
because the social burden that the Government has to take over - looking
after the destitute, looking after the old, looking after the infirm, looking
after the handicapped when they meet with accidents , all this burden can be
taken over by the Insurance Sector, and the Government will be free to look
afer the other sectors. The opening of insurance sector - as many other
speakers have said before me - would result in massive financial resources

which can be utilised for our infrastructure, for our social sector, for our
health sector and also for the productive sectors in the rural areas such as
irrigation, water, agriculture and the like. And if this happens, | am sure our
economy will grow better. We know, Madam, that even our stock
exchanges are very volatile because foreign institutional investors bring a
large amount of money and they create disturbances, to a large extent, I
would say, in our stock exchanges. They bring the money, they buy the
shares, they put up the prices. and, maybe, within a week or two they sell
the shares, book the profit and make our stock exchanges volatile, and make
our small poor investor lose money. If the insurance sector can mop up
large amount of money, and if they can invest in the stock exchange, they
can utilize this volatility that is usually brought about by foreign investors. |
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wouid say, this is one of the areas where our insurance can play a healthy
role for our economy. Madam, there is also an apprehension in the minds of

our people that there may be.a flight of capital from the country, if foreign
institutional investors come here and play with the insurance sector. I think
this is an unfounded fear because they will  be allowed to repatriate only
26 per cent of the dividend income. So, [ feel this is an unfounded fear and
we should discount this fear and we should not be scared of this. They will
have to invest the money which they will collect by way of premium in our
own country, they cannot repatriate that money. They can only take the
dividend and the profits and not the premium that they will coliect. They
have either got to invest it 'in the social sector or in the infrastructural
sector, and they will have to help our own economy.

Again, about foreign direct investment, there was a lot of fear and I
think the foreign direct investment is hardly one per cent of our GDP. So, 1
do not know why we are so unduly worried about it. In fact, they say that
the foreign insurance will bring something like six billion U.S. dollars in
foreign direct_investment into the country. And | feel this sort of a large
amount coming here should be able to create a lot of jobs in our country,
direct and indirect. This fear of our people working in the insurance
companies like the LIC and the GIC losing jobs, I feel is unfounded. In fact,
bringing in a large amount of money, creating jobs will help our local
unemployed youth. Today, particularly in India, we have got a large number
of youngsters who are technically sound, who are computer literate, and
who are experts in software. I think their services will be used by these
multinational companies when they come here, and our boys, instead of
going abroad can get jobs here, will be able to get very good, well-paid jobs
here. They should be able to live very comfortably here. Eventually, they
will be able to pick up the skills that people from abroad bring here. Our
boys will be able to pick up and they will be able to deliver. So, we should
not have this sort of fear. Similarly, I also feel that we in the country are
taking a lot of loans from the IMF and the World Bank. 1 feel that it is better
to have foreign direct investment rather than take loans because that is more
respectable, dignified, and indeed economical. Firstly because we need not
pay that money back. Secondly, we don't have to pay any interest on it. So,
it is investment. It is better for us instead of taking a loan. So, these are
some of the unfounded fears which we need to clarify and get rid of from
our mind.
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What are the benefits of having a liberalised insurance sector? The
insurance sector, if it is liberalised, will help our economy, the Government,
the industry, and the last but not the least, the consumer. The consumer is
the person for whom the insurance is meant for and he will be greately
benefited.

What are the benefits to the economy? First of all, we all know that in
our country we are very short of finance. This shortage of money is likely
to persist in the coming years. We know that we have a cash crunch. The
insurance sector is one of the chief providers of funds to the economy.
Lack of sophistication in Indian insurance market often results in 100%
overseas reinsurance for large industrial units because our insurance
companies don't have that sort of money. Therefore, they get themselves
reinsured abroad. This takes away a lot of foreign exchange abroad. By
having companies who have financiai muscle here, we can prevent this sort
of flight of capital from the country and conserve our foreign exchange.
Besides this, the insurance companies are large institutional investors. Once
their activity in the Indian capital market increases, the debt and liquidity in
the market will also increase. As | said earlier, the activities of foreign
institutional investors, who create volatility in the stock market, will also
cease in the long run because our insurance companies will also have a large
amount of money and they will also invest equally and checkmate this
volatility.

What are the benefits to the Government? The key role of the
Government, at the present time, is to provide adequate infrastructure in
order to maintain industrial growth. Social objectives such as employment
and social security are also accorded high priority by the Government. Since
life insurance is a key to social security system, deep penetration of life
insurance projects will ease the Government's responsibility to some extent.
Given the serious resource constraints with regard to pension and other
.such schemes, we can provide a service to senior citizens without resorting
to Government resources. The Government can use these resources for
other productive purposes such as irrigation, generation of power,
construction of dams and other things. Liberalisation of the insurance sector
will help us to achieve both these objectives. Besides that, the insurance
industry is an ideal one to create sustained debt market instruments with a
long tenure. This would provide funds for long- gestation projects. This is
the key advantage of rapidly expanding insurance industry.
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What are the benefits to the insurance sector itself? We know that the
Indian insurance industry is, of course, doing quite well. Seven per cent of
our people are insured. But when the Government nationalised the insurance
industry, the LIC in 1956 and the GIC in 1972, it thought that it would
percolate to the masses, to the villages, and a large section of our people
would be insured and brought under insurance cover. But this has not
happened. That is why we need to sharpen our skills today, particularly in
1999, when we are about to enter into the next millennium. The insurance
sector uses information technology and social evaluation system for
developing the markets. When the detection and evaluation methods are
dependable, the insurance companies are comfortable in providing a large
coverage. Advanced risk rating techniques will benefit the Indian insurance
industry and allow it to improve its profitability. In addition to that,
competition will create pressure on developihg innovative projects and
pricing options. Besides that, international insurance companies will not only
bring in technology and capital, but also provide jobs to our local people,
and this will result in transfer of technology and skills. Then, again, | come
to the consumer. What does the consumer get by liberalisation? | would say
that competition compels the insurance sector to ensure better practices and
efficient services. Today, our insurance sector being a monopoly, we do not
have as many products, as could meet our consumers' demands. For
example, take the Mediclaim policy. When do we get the mediclaim in
mediclaim policy? In Mediclaim Policy, we do not get the money in
advance. We get only reimbursement. What do we get when a person is
sick? When he is msured for sickness, he should be able to get the money in
hand, when he goes to a hospital. Here, in India, we have to first go to the
hospital, get money from somewhere else, get ourselves treated, come back
and then submit the bills and get re-imbursement. That creates a lot of
problem for the people who are really poor. Whereas, the new insurance
companies that will come in will certainly provide you money when you are
going to the hospital. So, this will assist a large number of people. Today,
health care is a very expensive thing, especially when people are affected
with certain dreaded diseases like cancer, AIDS, etc. If you meet with an
accident, you need a huge amount of money and a person may not have it
off-hand. It will definitely be of help to him to get this money immediately
and get for himself the best available treatment in the country. Therefore,
these are some of the areas whereby the customers can be benefited. The

<
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presence of a real competition in the market will result in improved
customer orientation and service levels. This will also reflect in quick
settlement of claims and more reasonable practices, from the consumers'
point of view. Because, today, to get your money, or, to get your claim, you
have to run from pillar to post. You have to spend days and sometimes,
months together. It causes a lot of problems. You have to approach people.
And sometimes, you have to spend some money in order to get back your
hard-earned money. Madam, [ tried to demystify the implications of the
Insurance Bill which we are discussing today in this august House. [ am
sure when the Bill , which we are discussing now. is enacted, a large
number, may be 30-40% of our population, will be covered by this
insurance sector. Once they are covered, the Government can think of
spending the resources which it is spending today on our people on some
other things. We had an unfounded fear in our mind when we opened up
banking sector. People thought that all the nationalised banks will die. But
that did not happen. Today, the private sector banks and the multinational
banks hardly have 8% of the total bank deposits. Since they have now come
in, the Indian nationalised banks have improved their services. Earlier, they
never cared for their customers. Now, the Indian Banks have brought
down their non-performing assets. They are looking for profitability and
really care for the customers. They canvas for deposits, they look for good
clients, and they are doing a lot of other things also. So, competition is a
must. So, Madam, with the opening up of the insurance sector, there is
bound to be some additional resource mobilisation for our own economy
which could be utilised for the development of our own country. Opening
up of the insurance sector is a step in the right direction. It is making India's
system vie with global supra- system.(/nterruptions)

AN HON. MEMBER: Madam. the Finance Minister has started
brain-washing people.

THE DEPUTY CHAIRMAN: if he has got any remote control to
brain-wash people, | do not know Ha g it, ura fime |

sft Wy g witew -« oot 9B, w5 A
Iuauafa - T& T o1 1 3y ST & @i AT Tomorrow we

will have too much to discuss. Otherwise I will sit here till 8 o'clock.
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SHRI GURUDAS DAS GUPTA: Madam. vou have kindly agreed to sit
till 7 o'clock. Why are you extending it?

THE DEPUTY CHAIRMAN: | have agreed to sit for the whole night.
All those who have made their speeches want to go. That is very funny.

sft w1 viey e A, tw A R 1 (=EurE)

Fuawuly ;o @ O Ry € | 9 wx g3 lrrra'mﬂ_?ﬁ@m?!
<@l 2, el ST S A e o T | we Y do ARy | o ARY | g
PR FAsoige B &R 99 @99 W@ & s 6 R gsarge @ a9 § a1t
Frerd-gnrel g 6 ame €2 @ =fRv, 2 A 89 wfke, =R fam B =l
Yo @ wlRy | ya @ o) fop arewt & 5 q@l O 99 W@ € - 9 TS TE O
A & BF TE wraor &) 1 o, Uh-US drdt dIdB] el W R2 O, Wil T e
dg T A1 S SR e Wi ol IV FE G [T e 8 A v g
W@ B s o 3 A O 92F @en €l o O < A § 7EE SoTeN o |
I FITE TE W el & 5 3R &w o Il do v2 § o wien § 49 <@,
FEH fifRes 437, 99% dfrew &3 AR wan ROvdEd 82 &)

SHRI GURUDAS DAS GUPTA: Madam, who will sit with you?

THE DEPUTY CHAIRMAN: The thing is | am serious about it. The
day we had a discussion on Orissa, 1 felt so sad because there was hardly
anybody present in the House who was showing any concern about that.
We want the Parliament to be effective, to be participative and to be
contributing in the same wayv, whatever your views are. At least, the
Members should sit here. The backbenchers always complain to the
Chairman and 10 me that they don't get a chance to speak. | don't see any
backbencher neither here nor there Just a few of them are present. It does
not reflect very well.

SHRI GURUDAS DAS GUPTA: Madam, the absence is on your left.

THE DEPUTY CHAIRMAN: Both right and left. Mr. Gurudas, where
are your Members? They are visible because they are more in number. But
let us take it in terms of percentage. How many Members are there? Even
from BIP there are a few Members. Even their partners are not there.
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER
OF INFORMATION TECHNOLOGY (SHRI PRAMOD MAHAJAN):
Madam, the Members present behind him are not the Members belonging 1o
his party. )
THE DEPUTY CHAIRMAN: | remember that they have said, “We
won't have lunch hour. We will discuss this issue because this is the most
important issue. The country is going to be ruined”. 1 want the Members to
be present here because I want to hear them. w9 g Maw St o1 @ 7w
forg @11 Now those who are absent, for sure, they should not speak. They
have no right to speak. At least, those Members whose names are there in
the list and who are sitting here, will get a chance tomorrow. Those
Members will not get a.chance who are not present here. So | will adjourn
the House on this note. Please try to be in the House.

SHRI NARENDRA MOHAN: Madam, is it your ruling?

THE DEPUTY CHAIRMAN: Of course, this is my ruling. Whatev.-+ |
speak from the Chair becomes a ruling. ¥d €1F TA & T A1 So he
House is adjourn till 11 o'clock tomoerrow.

The House then adjourned at thirteen minutes past seven of the cloc ©
till eleven of the clock on Tuesday, the 7th December, 1999.
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